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BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE

ORIGINAL APPLICATION NO.33 OF 2025 (WZ)

Pathan Fuzailkhan Ashifkhan ...Applicant
Versus

Gujarat Pollution Control Board ... Respondent

AFFIDAVIT ON BEHALF OF GUJARAT POLLUTION CONTROL
BOARD

I, Niraj A. Shah, of the Respondent Board, an adult, employed n

service as Environment Engineer, having my office at Gandhinagar,

do hereby solemnly affirm and state on oath as follows:

[ am presently serving as the Environment Engineer with the
Respondent Board. I am fully aware of and conversant with the facts
and circumstances of the present case and am duly authorized and
competent to file this Affidavit on behalf of the Respondent Board.
have reviewed the Order dated 03.04.2025 passed by this Hon'ble
Tribunal, wherein the Tribunal directed the Board to file its reply
within one week from the date of the said Order. Accordingly, I am

filing this Affidavit to place certain facts on record, as set out below:

1. The present Petition has been filed by the Applicant seeking
;reliefs inter alia against the Respondents, particularly
'Rcspondcnt No. 2, in relation to the alleged accumulation of

" hazardous waste at its unit, which is said to bec causing

environmental pollution, along with other reliefs prayed for.
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2. The unit of Respondent No. 2 is a pre-processing facility which

was previously authorized to receive hazardous waste from
various industries and to undertake the processing of such
waste to render it suitable for co-processing in the cement

industry.

. The activities of Respondent No. 2 were conducted on leased

land. Accordingly, a notarized undertaking dated 04/12/2021
was submitted to the Board. This undertaking states, inter alia,
that in the event of any environmental damage, both
Respondent No. 2 and the lessor (Mr. Mohammed Hanif Kadri,
Director of M/S Master Concretech Pvt. Ltd.) shall be jointly
liable for remediation and compensation. A copy of this
undertaking is annexed hereto and marked as “ANNEXURE -
Bl1”,

4. With regard to the activities of Respondent No. 2, the

Respondent Board has received several complaints. One such
complaint was lodged by Shri Sahjanand Dairy on 08/08/2023,
alleging foul odour emitted from the unit of Respondent No. 2,
which is adjacent to the dairy. Subsequently, members of the
Palej Industrial Estate Association submitted a complaint dated
18/08/2023 to the Regional Manager, GIDC — Ankleshwar,
regarding the pollution caused by the Respondent No. 2 facility.
The Chief Officer of the Notified Area Authority, GIDC Palej,
wrote a letter dated 18/08/2023 to the President of Palej
Industrial Estate Association seeking disconnection ol water
supply to the facility of M/s. Eco Waste Management. The

Association accordingly disconnected the water supply on

s« 19/08/2023 and intimated to Regional Office, Bharuch vide
'r"k;tter dt. 28/08/2023. Copies of these communications are
' -ai;nexed hereto and marked as “ANNEXURE - R2 to R5”.
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5. It is respectfully submitted that based on the findings of the
Inspection Report (IR) dated 08/08/2023, a closure direction
under Section 5 of the Environment (Protection) Act, 1986 (EPA)
was issued for violations of the Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016
(“HOWMR-2016”), by order dated 13/09/2023. The facility’s
application for revocation of the closure was rejected vide letter
dated 01/05/2024 due to various non-compliances and non-
submission of the details sought vide letter dt. 30/11/2023.
Copies of the closure order and the revocation rejection order
are annexed hereto and marked as “ANNEXURE - R6” and
“ANNEXURE - R7”, respectively.

6. A notice of intention to withdraw/cancel the granted Consent to
Establish (CTE) and Consent to Operate (CCA) was issued vide
letter dated 30/04/2024 as various non-compliances still
observed as per the Inspection Report (IR) dated 13/12/2023
and no corrective action(s) taken by the Respondent No. 2, and
subsequently, the CTE and CCA were withdrawn by letter dated
03/06/2024. The bank guarantee of Rs. 1,00,000/- (Rupces
One Lakh only) was forfeited through an order dated
03/06/2024. Copies of the same are annexed hereto and
marked as “ANNEXURE - R8”, “ANNEXURE - R9” and
“ANNEXURE - R10”, respectively.

7. In light of the above, directions under Section 5 of the EPA,

1986, for violations of HOWMR-2016 were also issued on

03/06/2024 to the lessor of the premises where Respondent No.

2 operated. By way of letter dt. 03/06/2024, the lessor was

brought to the notice of actions taken against the Respondent

2 o No. 2 owing to non-compliances and provided with copies of all

“the correspondences. Directions were issued to conduct a

‘factual inventory of the material stored on the premises and to
4 ensure its immediate and environmentally sound disposal at

=y authorized facility in co-ordination with Regional Office -

NS
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Bharuch. Shri Mahammed Hanif Kadri, the lessor, was also
directed to communicate the actions taken to the Board and to
ensure compliance with the said directions. A letter dated
09/05/2024 was issued requiring immediate corrective and
preventive measures for pollution control, keeping in mind past
non-compliance and the upcoming monsoon season. Copies of
these communications are annexed hereto and marked as
“ANNEXURE - R11”, “ANNEXURE - R12”, and “ANNEXURE
- R13”, respectively.

. Despite these clear directives, Respondent No. 2 continued to

remain non-compliant. Consequently, the Regional Officer -
Bharuch was instructed vide letter dated 03/06/2024 to
arrange for the disposal of hazardous wastc In an
environmentally sound manner with an intention to prevent
environmental damage and possible public harm. The initial
cost was to be borne by the Board, subject to subsequent
recovery from the Respondent unit and other liable persons in
accordance with CPCB guideline on “Implementing Liabilitics
for Environmental Damages due to Handling & Disposal of
Hazardous Waste & Penalty”. A legal notice dated 12/08/2024
was issued to the concerned entity and the lessor, as a [inal
attempt to secure compliance. However, instead of complying,
the lessor submitted a vexatious reply dated 05/09/2024.
Copies of the same are annexed hereto and marked as
“ANNEXURE - R14”, “ANNEXURE - R15”, and “ANNEXURE

- R16”, respectively.

. The Respondent submits that Palej Industrial Estate

Association was also informed of the closure order through a

letter dated 25/09/2023. Similarly, Shri Bhavesh Thakkar of

- Sahajanand Dairy was informed via a letter dated 25/09/2023.

, /A
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These communications were also made under the intimation to

»

/#the Central Pollution Control Board (CPCB), New Delhi, as the
-

Board had received the complaint via CPGRAMS from CPCB,
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New Delhi. Copies of these communications are annexed hercto
and marked as “ANNEXURE - R17”, “ANNEXURE - R18”,

respectively.

[t is humbly submitted that the above facts clearly demonstrate
that the State Pollution Control Board has taken all statutory
and appropriate measures in accordance with the Hazardous
and Other Wastes (Management and Transboundary
Movement) Rules, 2016 and the Environment (Protection) Act,
1986. Closure directions have been issued to the industry, and
both the occupier and the lessor were provided with multiple
opportunities to comply. Due to their continued non-
compliance, the Board proceeded with the revocation of the
Consent to Establish (CTE) and Consent to Operate (CCA) after
serving notices of intention. Legal notices were also issued, and
criminal proceedings were initiated, including the filing of an
FIR dated 16/10/2024. However, Respondent No. 2 has failed
to comply at any stage and hazardous waste continues (o
remain at the premises in violation of Rule 8 of HOWMR 2016.
Copy of FIR is annexed hereto and marked as “ANNEXURE -
R19”.

The Respondent Board most humbly and respectfully submits
that, pursuant to the last order passed by this Hon’ble Tribunal,
being order dated 03.04.2025, an inspection was carried out on
08.04.2025, by the concerned officers of the Respondent Board
at the premise of the Respondent Unit so as to ascertain the
actual status as on date of the waste in question. As per the
said report, it has been found and observed that the waste 1s
still lying there as it was when directions were issued by the
Board to the Respondent Unit to remove the same at the

earliest. A copy of such a report dated 08.04.2025, which

" includes the necessary observations as also the photographs of

f}’ the premises where the waste has been stored, is annexed

hereto and is marked as “ANNEXURE-R20”.

N2
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12. The Respondent most humbly submits before this Hon'ble

ihep

Court that, as per the undertaking given by the Respondent
Unit as also the landlord of the premises to the effect that if any
environment damages will happen in the future in unit M/s
Eco Waste Management then they both will take joint liability
for remediation and compensation, they both are bound to
accept any losses or damages or expenses that may be incurred
by the Respondent Board. (The notarized undertaking dated
04/12/2021 in this regard submitted by lessor and directions
issued by the Board to lessor in this case are at Annexure R
and R12 respectively). Further, as is evident from the conduct
of the Respondent No. 2, the waste for which the present
Application has been presented before this Hon’ble Tribunal is
still lying in the premises and is not being disposed by the
Respondent Unit, the Hon’ble Tribunal may pass appropriate
directions to Respondent No. 2 to comply with the directions
already issued by the Board, without any prcconditions with
further directions that in the event of non-compliance by
Respondent No. 2 in time bound manner, the Respondent
Board (GPCB) be directed to make necessary arrangements for
the removal and disposal of the said waste through an
appropriate agency at authorized facilities viz. common
incinerator, pre-processing or co-processing within a stipulated
time frame at the entire costs and risks of Respondent No. 2
and such costs and expenses be paid by Respondent Unit to the
Respondent Board forthwith, i.e. be paid in advance before the
Respondent Board makes the necessary arrangements lor the

disposal of the wastes.

[t is submitted that the estimated cost of this activity 1s
‘ﬁ . approximately 212,40,38,250 (Rupees Twelve Crores FKorty
i -I;Izlkhs Thirty-Eight Thousand Two Hundred and Fifty only),

K .,,-t"))n:ah:ulated at an approximate rate of 335,000 per metric ton for

T

T ~

a total of 3543.95 MT of hazardous waste. It is submitted that

NS,
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representatives from authorized facilities visited the premises of
M/s Eco Waste Management on 28/09/2024. The Minutes of
the Meeting (MoM) were forwarded by the Regional Officer,
Bharuch, vide letter dated 01/10/2024. Subscquently, the
authorized facilities submitted their quotations, which were
compiled and received in tabular format from the Regional
Officer, Bharuch, based on which the aforementioned estimated
cost has been calculated. Copies of the same are annexed hereto

and marked as “Annexure-R21” and “Annexure-R22”.

It is respectfully further submitted that Respondent no. 2 is also
liable for the environmental damage compensation to be
ascertained as per the CPCB guidelines along with the cost of

such assessment by the expert institute.

What is stated herein above is true and correct to the best of my

knowledge and belief.

Solemnly affirmed at Gandhinagar on this 11" day of April, 2025.

Deponent
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MASTER ¢ ONCRETECH PYECLTD,
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A. Land Possession Documents (LPD) Uploaded in XGN on 19/02/2022 10:35:07 from IP No: 61.2.103.29.
B. 86796-ECO WASTE MANAGEMENT accepts the LEGAL responsibility
and undertakes that the furnished information is CORRECT & ACCURATE.
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B. 86796-ECO WASTE MANAGEMENT accepts the LEGAL responsibility
and undertakes that the furnished information is CORRECT & ACCURATE.
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CERTIFIED TRUE COPY OF THE RESOLUTION PASSED AT THE MEETING OF
THE BOARD OF DIRECTORS OF MASTER CONCRETECH PRIVATE LTD HELD AT
THE REGISTERED OFFICE OF THE COMPANY ON 03.12.2021 AT 12.00 AM AT

THE REGISTERED OFFICE OF THE COMPANY

"RESOLVED THAT the Company entering into Leave & license Agreement with M/s

Fco Waste Management having their address Plot no.76 & 77, Sabar Industrial Park wr .

L., Vitlage —~Asal, Taluka = Bhiloda, Dist- Araval iﬁu}amt State.

"RESCHVED FURTHER THAT MrHanif Xadil, E)irmtor of the Company be and i
nereby authorized o negotiate, finalize and execute the Leave & license Agreement,
filing of tenders with the Government, Semi Government and various Authorities and
msue Power of Attorney angd documents on behalf of the Company and do ol such
acks, matters, desds and %hmgzs aned to talka all sheps s sive such.divections as may he
regiined, necessary, expedibat or desivabie forthe Blorssaid  to the seid Deed of
Assignment Agreement including authorizing any person by way of execution of Power
of Attornev to file the Ap;i&mﬁon, make appearamas, and to represent the company

pefore the eppropriate authorities and 1o sign and execute other necessary documents,
deeds and other forms on-behalf of the Co Company for the said purpose.”.

“RESOLVED FURTHER THAT the Common. Sea& of the Company, if required, be
affixed as may be required in the presence of any on&iiﬁﬁiemrecmr of the Company.”

“RESOLVED FURTHER THAT & certified copy of the raso}ut:an be given to any ong
concerned or interasted in the matter.” .

£OR MASTER CONCRETECH PRIVATE LIMITED

O S Sobil W:i«x umémg Wi T i Polchon - 400 303, Gl mmﬁ.

A. Land Possession Documents (LPD) Uploaded in XGN on 19/02/2022 10:35:07 from IP No: 61.2.103.29.

B. 86796-ECO WASTE MANAGEMENT accepts the LEGAL responsibility
and undertakes that the furnished information is CORRECT & ACCURATE.
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352;"; ANNEXURE - R2¢v)¢

SHRI SAHAJANAND DAIRY

C-1-1_02/6, GIDC, Palej, Bharuch. Mob. 75748 88015 / 75748 88018
e mail : bhavesh.2718@gmail.com, shrisahajananddairy@yahoo.in
dAflu: 07/08/2023

yld wdo s,
G. P. C. BOARD

o (llloll., ‘ | m?:cn
e, o3 | werd "g«yé%éi

Date

Qo2 wguacue] 3 w0 M. sl uewele 34, Al 1, 10276, w284l
WAYHL ARlW 04/07/2013 ol 33 Gralloell QAU yYBau W dUswwAct B w3 34
Wsseoll QRAY vt e R ¥ g4, €8, BIRL, "_iﬂ,‘,ucr[le, 18, 048l iR Bell claculle]
Geulest 5303 B, % caulscloll A U 0 Aol AR B,
LA WM wRlacle] 3 WAy .38 .l 1 2l 3523l Wt etotell
elatctel @oll-atol Wl sl 201 ol 204 Hi ECO WASTE MANAGMENT $uell adcll 8.
% [Qu s ( 3Rsct ) sudlllleot Rl suAR yBaa WA Asouda B, B AR S
4 3RsA) sUA ARl Al Alallolt 5RA UM Usseal MR ojslel US VA B, U
Evﬁ.\OQwL bealls Bamlell wuMRl esel yor R wicl A B, R Y Al ECO
| lgASTE MANAGMENT $Uollefl MAX Y2 eMalol Geuot i studll a2, 2250l
‘\L"\ Ul dellR Al ctiot ououell UUA guoll Wsseul ALl acdia B wtal 20 vtk uat?Ioﬂ
N \’:\&@e\ 33 Ay dal 2560 AMLalloll 5 g4 U RQRY Wsseell cuRAASA B oum‘fl'-'_
e ElRA, gQ WX GUAIL Sl dAHLMalL e voos olellR olliulalle] Auin dlcSer':l;‘sj
w Axey it duouell A Uctiell Asuc 3l B. o
W ECO WASTE MANAGMENT §usllni aicid il suRlel cgetucisst, Aslol
g\%ﬂ_&%{ gMautat Geust adl AQs ( 3RAsc) uslA uakeadl diellR ol 2l ¥
3o dat ofley Rull dan slell: ol udi vsoucl i Acll gol Geuot A B ¥
UHIRL g A grioll Yisseul ALl s & wal Aol Aaryl 1 au sllal desta walel
Adt Qeicll B wa ul eMaAtot HIRL HUA Ul ofsilelal vesiact sl diesi@s
Q. Wlel A8 wHlal Al sl dat 23 MR Becls YA uA wHA udl
WA oA Yy slddt B Roll v ol Al -
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C-1-102/6, GIDC, Palej, Bharuch. Mob. 75748 88015 / 75748 88018
e mail : bhavesh.2718@gmail.com, shrisahajananddairy@yahoo.in

gtloll clotladlott cuAASRA 5l Becll 32cls Rauell sis wal oo
dsclls actsll sRael wucll 2c B.

2. WHR A stH 5cll SRRl R 3RsA) ol 5129 £ Mg gwasll
sRAl WA B. | i

3. A Ul YsiRell ciest@s wRl ciotl sudtell s2u ysiRell ua 58-58 dscllfl
gt b & Al 2w Ayg uM Glal, ,

4. A g4 A Aol olettalell GeulEoti za;u‘él‘ AU WA wA 9JQlacltott 510 U3
YRARA otd uRAl & ® dioll suaell u[atita YRl HIg S @c B.

5. gtloll WALl 12 2als N3l gU Gewlesl i WA guott AU A WIlEl WA
dsdct 8. A A N3l WA ciesi@s DA gutoll WIEL citt AR A Anell
st ysellui ysia a 8.

6. £t ol gruoll ololladetl AURLAHE GUASA AUUAoll SIRQNA AURHL UG ¥ w2lsl
2AA B ® A g2l WS U AP A ol Aell Aof ajseUet GRWE scllell
Assuell uolel Aal.

BGIR U8, ,
cl. sl detole 34, & ,
@A 555%. . j | e -
(wéal) “ : . . |

oA5C clloll : |

1 GPCB, BHOLAV, BHARUCH

2 GPCB, PARYAVARAN BHAVAN, PARYAVARAN BHAVAN, CHH ROAD, SECTOR' 10A,

OPP. GUJARAT RAJYA BEEJ NIGAM LIMITED, SECTOR 10A, SECTOR 10,
GANDHINAGAR, GUJARAT 382010

3 FSSAI, NETAJI SHUBHAS CHANDRA BOSE ROAD, AYODDHAYA NAGAR, SAKTINATH,
BHARUCH.

4 NATIONAL DAIRY DEVELOPMENT BOARD. PB NO. 40. ANAND - 388 001.

5 COLLECTOR, BHARUCH ‘

6 HEALTH DEPARTMENT, BHARUCH
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"INDUSTRIAL Plot No. : 631/4, G.1.D.C.-Palej,
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Office:
INDUSTRIAL Piot No. : 631/4, 6.1.D.C.-Palej,
" ESTATE ASSOCIATION Dist. Bharuch, Pin-392 220.(6uj.)
Ref. No.: Date :
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Precision Wires India Ltd.
X4 Wiaflaet iR S-dat @l 3 '\(\QM\““"J’Q/
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Email : piea_palej@yahoo.com
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Office:
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"INDUSTRIAL Plot No. : 631/4, 6.1.D.C.-Palej,
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PALEJ Office:
"INDUSTRIAL Plot No. : 631/4, G.1.D.C.-Palej,
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GUJARAT POLLUTION CONTROL BOARD

NNt
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A\ | /4
GPCB

PARYAVARAN BHAVAN, SECTOR 10-A,
GANDHINAGAR - 382010,
(T) 079-23232152

BY R.P.A.D.

CLOSURE DIRECTION UNDER SECTION-5 OF ENVIRONMENT (PROTECTION)
ACT-1986 FOR THE VIOLATIONS OF THE HAZARDOUS & OTHER WASTES
(MANAGEMENT & TRANSBOUNDARY MOVEMENT) RULES-2016 AS AMENDED
FROM TIME TO TIME.

WHEREAS, you M/s. Eco Waste Management are carrying out industrial activity at plot No.
201 to 204, GIDC Palej, Dist: Bharuch.

AND WHEREAS, the Board has granted you Consolidated Consent & Authorization (CCA)
under the provisions of Water Act-1974, Air Act-1981 and Hazardous Waste Rule-2016 by its
order no. AWH-127517 which is valid up to 31/12/2027 for operation of the industrial plant for
hazardous waste pre-processing.

AND WHEREAS, during the inspection of your industrial plant on dt.08/08/2023 by the officers
of the Board, it was noticed that:

1.

2.

10.

11.

12.

13.
14.
15.

During visit (Shri Sahjananad Dairy) chemical odour is felt at entrance of the unit as well in
back side of the unit.

Very strong unbearable pungent smell was felt near mixing of solid and semi-solid waste
through JCB area.

Unit is not carried out mixing activities (pre-processing) of semi solid and solid on RCC
flooring in one corner of the shed without suction facility and APCM. Unit has not provided
solid pit for the pre-processing of solid and semi solid hazardous waste.

Unit has not provided adequate labeling with waste inventory and also unit has not provided
SOP for handling of waste.

Unit has not provided pacca road within all premises.

Unit has not provided handy LEL detector as per condition no. 1.4 of CC&A.

Provided deodorant fogger within shed is not found adequate due to very pungent obnoxious
smell of material. In other words, unit has not taken adequate steps for control of odour
nuisance from industrial activities as per condition no. 1.5 of CC&A.

Unit has not provided internal SOP for material handling & pre-processing of waste as per
condition no. 1.6 of CC&A.

Mixing is going on at the location other than the area where online sensors for VOC, C;Hs.
H>S, Chlorine etc. are provided and therefore results were showing Nil.

During visit strong chemical smell felt in shed/premises/entrance of premises. It is also
observed that this smell persist in cloths/body of visiting officer for more than 12 hours.

Unit has found provided laboratory for analysis of hazardous waste however looking to the
site it seems that it is not operational. No record /logbook of basic analysis or compatibility
analysis pertaining to” hazardous waste found in trucks /tankers lying within premises is
observed.

During visit workers working in the industry and involved in handling of waste found
working without PPEs. Unit has not taken adequate care for the safety.

There is no.inventory of batch wise/truck wise waste receipt is available or maintained.
Hazardous waste stored haphazardly in shed.

No proper labelling found provided on waste drums. Waste drums are found stored within
shed>without proper stacking.

Clean Gujarat Green Gujarat
Website : https://gpcb.gujarat.gov.in
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16. Complaint from the surrounding area including Palej Industrial Estate Association is
received about causing extreme air pollution.

17. Unit has not submitted reply of the written remarks given during visit for the observed
various non compliance and corrective measures.

AND WHEREAS, Regional Manager, GIDC, Ankleshwar vide letter dt. 18/08/2023 has written
letter to Regional Officer, GPCB-Bharuch that Palej industrial estate is an engineering zone and
you are utilizing the plots for the chemical purposes and also have asked not to give permission to
chemical plants in Palej industrial estate.

AND WHEREAS, Chief officer (Notified Area), GIDC-Palej vide letter dt. NTA/PLJ/648 dt.
18/08/2023 has asked President, Palej Industrial Estate to disconnect water supply of Plot No.201
to 204.

UNDER THE CIRCUMTANCES, [, D. M. THAKER, Member Secretary of Gujarat Pollution
Control Board in exercise of the power conferred on file no. Legal-G-28 under section (5) of the
Environment (Protection) Act -1986 to issue directions as under:
1. To prohibit the manufacturing activities of unit with immediate effect.
2. If your production plant runs on captive power plant or on D.G. Set, then you shall stop
them also with immediate effect.
3. That the concerned authorities shall stop supply of electricity to your plant with
immediate effect till further order issued.
4 Submit Bank Guarantee of Rs. 1,00,000/- (one Lakh only) to the board for compliance
assurance at the time of revocation.
5 Interim Environment Damage compensation (EDC) may be decided and communicated by
board later on. Unit shall pay interim EDC as and when communicated by board at the
time of revocation.

If the above Directions are not complied, you are liable for prosecution under section 15
of the Environment (Protection) Act-1986 which provides punishment with imprisonment for a
term which may extend to five years and with fine which may extend to Rs. One Lac or Both.

If you are aggrieved by the aforesaid direction, you may file an appeal under section 5 A
of the Environment Protection Act 1986 before National Green Tribunal within thirty days from
the date of this order.

‘ For and on behalf of
Gujarat Pollution Control Board

A\
o <0 \*\‘\\

(D. M. THAKER)
MEMBER SECRETARY
No. GPCB/ HAZ/GEN-740/ID-86796/ Date:

Issued To:
M/s. Eco'Waste Management

Plot N6..201 to 204, GIDC Palej,
Dist:Bharuch
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Copy To:

. The Superintendent Engineer (O&M)
Clircle Office,
Dakshin Gujarat Vij Co Ltd,
Maktampur Road, Bharuch

1

2. The Executive Engineer (O&M)
Circle Office,
Dakshin Gujarat Vij Co Ltd,
Maktampur Road, Bharuch

3. The Deputy Engineer (O&M)
Circle Office,
Dakshin Gujarat Vij Co Ltd,
Maktampur Road, Bharuch.............. Request you to arrange for disconnection of supply of
ELECTRICITY (except single phase) with immediate effect from the date of issue of this
order to the industrial plant of M/s. Eco Waste Management located at Plot No.201 to 204,
GIDC Palej, Dist: Bharuch and arrange to intimate to us accordingly.

4. The Regional Officer, GPCB, Bharuch ............ to ensure the compliance of order and
submit visit report.
5. The Unit Head, Bharuch.......... for information and necessary action please.

For and on behalf of
Gujarat Pollution Control Board
w0 5o
- P T
(D. M. THAKER)
MEMBER SECRETARY

Clean Gujarat Green Gujarat
Website : https://gpcb.gujarat.gov.in
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By R.P.A.D
NO: GPCB/Haz-Gen-740(1)/ ID:86796/ Date: /04/2024
To,
M/s Eco waste management
lot no. 201 to 204, GIDC Palej,
Dist: Bharuch.
Subject: Closure Direction issued u/s 5 of EP Act 1986 for the violation of HOWM Rules

2016 vide order dt.13/09/2023
Reference: (1) Your closure revocation application dt. Nil received on dt. 02/11/2023
(2) RO-Bharuch Inspection Report dt.13/12/2023 w.r.to to your revocation
application
(3) Your letter dt. 05/12/2023 w.r.to board letter dt.30/11/2023
Sir,
In connection with your closure revocation application, your facility was inspected by the officials
of the RO-Bharuch on dt. 13/12/2023 and following non-compliance are observed:

1. During inspection, @3543.695 MT of waste is observed within premises, which is
stored differently in storage tanks, sumps, tanker, drums & @700-800 MT of mixing
waste.

2. Unit has total 27 nos of tanks among which 18 nos of tanks are found filled with
waste (@690 MT), Sumps having capacity of 30 KL each (4 Nos), 2 tankers of 50
KL each, drums @9000 Nos (@1800 MT).

3. Chemical odour felt within premises where hazardous waste is found stored in
closed shed.

4. Unit has proposed to install additionally APCM and fogger system which is not yet

installed.

Unit has not provided pucca road within all premises yet.

During inspection, no any fogger system is found working.

No any online sensor observed at mixing area.

During inspection, strong chemical smell felt in shed of premises and this smell

persist in cloth /body also.

9. During inSpection, no any laboratory incharge was present. No any record/logbook
available by person contacted.

10. Plantis not found in operation and workers are not wearing any PPEs while showing
site:

11. Unit has not made available inventory of batch wise/truck wise waste receipt during
inspection.

12, Unit has stored hazardous waste partially systematic.

13. Industry has not submitted reply of the online query raised by RO-Bharuch w.r.to
inspection dt.13/12/2023.

© N oo

) Clean Gujarat Green Gujarat
Website : https://gpcb.gujarat.gov.in
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Additionally, you have not submitted reply of the board’s letter dt. 30/11/2023 regarding
submission of (a) water supply re-connection letter of Palej Industrial Estate and (b) plot allotment
letter of GIDC authority for the plot utilization for chemical purpose.

UNDER THE CIRCUMSTANCES, | D. M. Thaker, Member Secretary of Gujarat Pollution
Control Board in exercise of the power conferred on file no. Legal-G-28 to convey the decision
taken by Chairman, Gujarat Pollution Control Board under section (5) of the Environment
(Protection) Act -1986 hereby rejects your revocation application and direct you to submit
following within 15 days:

1) Submit inventory of the quantity of total hazardous waste stored in plant premises in terms
of raw material (hazardous waste received but yet to be pre-processed) and finished
product (hazardous waste received and pre-processed and ready for co-processing).

2) To dispose/transfer stored raw material (hazardous waste received but yet to be pre-
processed) to other pre-processing facility having valid permission using VLTS system
and online manifest system in time bound manner under the intimation of GPCB.

3) To disposeftransfer finished product hazardous waste received and pre-processed and
ready for co-processing) to any cement industries using VLTS system and online manifest
system in time bound manner under the intimation of GPCB.

4) To take all the necessary safety precautions to avoid any possible fire hazard.

For and on behalf of
Gujarat Pollution Control Board
M
Sl vy 2
) w’\"«\go )\-\\

(D. M. Thaker)
MEMBER SECRETARY

> Clean Gujarat Green Gujarat
Website : https://gpcb.gujarat.gov.in
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By R.P.A.D.
NOTICE OF INTENTION UNDER SECTION 27 OF THE WATER (PREVENTION AND CONTROL
OF POLLUTION) ACT-1974 [HEREINAFTER REFERRED TO AS THE WATER ACT], UNDER
SECTION 21(4) OF THE AIR (PREVENTION AND CONTROL OF POLLUTION) ACT-1981
[HEREINAFTER REFERRED TO AS THE AIR ACT] AND UNDER THE ENVIONMENT
(PROTECTION) ACT-1986 AS AMENDED FORM TIME TO TIME

WHEREAS you, M/s Eco waste management are having an industrial plant at plot no. 201 to
204, GIDC Palej, Dist: Bharuch.

AND WHEREAS in exercise of power conferred under Section - 25 of the Water
(Prevention and Control of Pollution) Act 1974, under Section - 21 of the Air (Prevention and
Control of Pollution} Act 1981 and the Environment (Protection) Act - 1986, the Board has
granted Consent to Establish (CTE) vide CTE No. 120569 and Consolidated Consent &
Authorization (CC&A) vide no. AWH:125717 with various conditions stipulated therein.

AND WHEREAS during inspection of your industry on dt. 13/12/2023 by authorized
officer of the Board, it was observed that:
1. During inspection, @3543.695 MT of waste is observed within premises, which is stored
differently in storage tanks, sumps, tanker, drums & @700-800 MT of mixing waste.
2. Unit has total 27 nos of tanks among which 18 nos of tanks are found filled with waste
(@690 MT), Sumps having capacity of 30 KL each (4 Nos), 2 tankers of 50 KL each, drums
@9000 Nos (@1800 MT).
3. Chemical odour felt within premises where hazardous waste is found stored in closed shed.
4. Unit has proposed to install additionally APCM and fogger system which is not yet
installed.
Unit has not provided pucca road within all premises yet.
During inspection, no any fogger system is found working.
No any online sensor observed at mixing area.
During inspection, strong chemical smell felt in shed of premises and this smell persist in
cloth /body also.
9. During inspection, no any laboratory incharge was present. No any record/logbook

© N o w»

available by person contacted.

10. Plant is not found in operation and workers are not wearing any PPEs while showing site.

11. Unit has not made available inventory of batch wise/truck wise waste receipt during
inspection.

12. &Jnit has stored hazardous waste partially systematic.

135 Industry has not submitted reply of the online query raised by RO-Bharuch w.r.to
inspection dt.13/12/2023.

> Clean Gujarat Green Gujarat
Website : https://gpcb.gujarat.gov.in
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AND WHEREAS Board has issued closure direction u/s 5 of EP Act 1986 for the violation
of HOWM Rules 2016 vide order dt. 13/09/2023 for the reasons mentioned therein.

AND WHEREAS Industry has applied for revocation vide letter dt. Nil received on
02/11/2023. Board had asked to submit details of (a) water supply re-connection letter of Palej Industrial
Estate and (b) Plot allotment letter of GIDC authority for the revised utilization of plot for the purpose
of pre-processing facility-chemical purpose vide letter dt. 30/11/2023. However, you have still not
submitted reply thereof.

AND WHEREAS the Board intends to revoke (withdraw) your Consent to Establish (CTE)
No. 120569 and Consolidated Consent & Authorization (CC&A) issued vide no. AWH:125717
considering aforementioned non-compliances/non-conformities.

You are hereby directed to reply within 15 days as to why your CTE and CC&A shall not
be revoked. Failing to which, it shall be presumed that you have nothing to say in this matter and
the Board shall revoke your CTE and CC&A.

This order is issued after obtaining approval of Competent Authority of the Board.

FOR AND ON BEHALF OF

GUJARAT POLLUTION CONTROL BOARD

=20\ k\’>_¥,
(N. A Shah)
ENVIRONMENT ENGINEER
NO: GPCB/Haz-Gen-740(1)/ ID:86796/ Date:_ /04/2024

Issued to:
M/s Eco waste management

ot no. 201 to 204, GIDC Palej,
Dist: Bharuch

Clean Gujarat Green Gujarat
Website : https://gpcb.gujarat.gov.in
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By R.P.A.D.
Withdrawal and Cancellation of CTE & CCA

WHEREAS, the Gujarat Pollution Control Board has granted Consolidated Consent
and Authorisation (CC&A) under the Water (Prevention and Control of Pollution) Act,
1974, the Air (Prevention and Control of Pollution) Act, 1981 and the Hazardous and
other Waste (Management and Handling) Rules, 2016 to M/s. Eco Waste
Management vide CTE No. 120569 dated 20/08/2022 and CCA order No. AWH-
127517 dated 18/07/2023.

AND WHEREAS, the Board is empowered to review the permission granted, from
time to time and cancel such consent under the provisions of Section 27(2)(a) of the
Water (Prevention and Control of Pollution) Act, 1974, under Section — 21(4) of the
Air (Prevention and Control of Pollution) Act 1981 and the Environment (Protection)
Act — 1986 and make such order as deemed fit.

AND WHEREAS, Authorized officers of Regional Office Bharuch has carried out
inspection of your plant on dated 08/08/2023 and based on observation, board has
issued closure direction u/s 5 of EP Act 1986 for the violation of HOWM Rules 2016
vide order no. GPCB/HAZ/GEN-740/ID:86796/753171 dated 13/09/2023 for the
reasons mentioned therein.

AND WHEREAS, you have submitted Revocation application vide your letter dt. Nil
received to board on dt. 02/11/2023.

AND WHEREAS, Authorized officers of Regional Office Bharuch has carried out
inspection of your plant w.r.to revocation application on dated 13/12/2023 and
observed that,

1) During inspection, @3543.695 MT of waste is observed within premises,
which is stored differently in storage tanks, sumps, tanker, drums & @700-
800 MT of mixing waste.

2) Unit has total 27 noes of tanks among which 18 nos of tanks are found filled
with waste (@690 MT), Sumps having capacity of 30 KL each (4 Nos), 2
tankers of 50 KL each, drums @9000 Nos (@1800 MT).

3) Chemical odour felt within premises where hazardous waste is found stored in
closed shed.

4) Unit has proposed to install additionally APCM and fogger system which is not
yet installed.

5) Unit has not provided pucca road within all premises yet.

6) During inspection, no any fogger system is found working.

7) No any online sensor observed at mixing area.

Clean Gujarat Green Gujarat

Website : https://gpcb.gujarat.gov.in
Page 1 of 3
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8) During inspection, strong chemical smell felt in shed of premises and this
smell persist in cloth /body also.

9) During inspection, no any laboratory incharge was present. No any
record/logbook available by person contacted.

10jPlant is not found in operation and workers are not wearing any PPEs while
showing site.

11)Unit has not made available inventory of batch wise/truck wise waste receipt
during inspection.

12)Unit has stored hazardous waste partially systematic.

13)Unit has not submitted reply of the board letter dt.30/11/2023 regarding
submission of (a) water supply re-connection letter of palej industrial estate
and (b) plot allotment letter of GIDC for the plot utilization for chemical
purpose.

14)Industry has not submitted reply of the online query raised by RO-Bharuch
w.r.to inspection dt.13/12/2023.

AND WHEREAS, board has rejected the revocation application vide order
no.GPCB/HAZ/GEN-740/ID:86796/810093 dated 01/05/2024 for the reasons
mentioned therein and directed to submit following details.

1) Submit inventory of the quantity of total hazardous waste stored in plant
premises in terms of raw material (hazardous waste received but yet to be
pre-processed) and finished product (hazardous waste received and pre-
processed and ready for co-processing).

2) To dispose/transfer stored raw material (hazardous waste received but yet to
be pre-processed) to other pre-processing facility having valid permission
using VLTS system and online manifest system in time bound manner under
the intimation of GPCB.

3) To dispose/transfer finished product hazardous waste received and pre-
processed and ready for co-processing) to any cement industries using VLTS
system and online manifest system in time bound manner under the intimation
of GPCB.

4) To take all'the necessary safety precautions to avoid any possible fire hazard.

AND WHEREAS, board has issued Notice of Intension for revocation of CTE and
CC&A granted to the industry vide letter no. GPCB/HAZ/GEN-740/ID:86796/809993
dated 30/04/2024 for the reasons mentioned therein and provided with a 15 days
time_to reply.

Page 2 of 3
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"AND " WHEREAS, board has nof received any reply from you w.r.to to Notice of
intension for revocation of CTE and CCA, rejection of closure revocation order dt.
01/05/2024, inspection remarks given by Regional Office — Bharuch during various
inspections.

AND THEREFORE, based on the powers conferred on the Board under the
provisions of Section 27(2)(a) of the Water (Prevention and Control of Pollution) Act,
1974, under Section — 21(4) of the Air (Prevention and Control of Pollution) Act 1981
and the Environment (Protection) Act — 1986, the Board has decided to withdraw and
cancel the CTE No. 120569 dated 20/08/2022 and CCA order No. AWH-127517
dated 18/07/2023 granted to your Industrial Plant under the Water (Prevention and
Control of Pollution) Act, 1974, Air (Prevention and Control of Pollution) Act 1981
and the Environment (Protection) Act — 1986.

AND ACCORDINGLY The CTE No. 120569 dated 20/08/2022 and CCA order No.
AWH-127517 dated 18/07/2023 is herewith withdrawn and cancelled with immediate
effect and M/s. Eco Waste Management located at Plot no. 201 to 204, GIDC Palej,
Dist: Bharuch. All necessary safety precautions is required to be taken.

This order is issued after approval of competent authority.
For and on behalf of

Gujarat Pollution Control Board,

R[€12)
(N. A. Shah)
Unit Head, Hazardous waste cell
No: GPCB/HAZ/GEN-740/ID: 86796/ Date:
Issued to:

M/s. Eco Waste Management,
L—"" Plot no. 201 to 204, GIDC Palej,
Dist: Bharuch

Clean Gujarat Green Gujarat

Website : hitps://gpcb.gujarat.gov.in
Page 3 of 3
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BY R.P.A.D
SUB: FORFEITURE OF BANK GUARANTEE.

Gujarat Pollution Control Board has issued Closure Direction order to M/s. Eco Waste
Management at Plot no. 201 to 204, GIDC Palej, Dist: Bharuch under section -5 of
Environment (Protection) Ac-1986 for the violation of The Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016 vide letter no. GPCB/HAZ/GEN-
740/1D:86796/753171 dated 13/09/2023 for the reasons mentioned therein. Unit has
submitted Bank Guarantee of Rs.1,00,000/- (One Lakh Rupees only) B.G No.
006GT02232730011 of HDFC Bank Limited which is valid up to 29/09/2024.

Facility has submitted Bank Guarantee for due compliance report for Direction order dated
13/09/2023.

However, during visit carried out by officials of GPCB Regional Office, Bharuch on dated
13/12/2023, it was observed that they have failed to fully comply the direction dated
13/09/2023 and board has also rejected the their revocation application vide letter no.
GPCB/HAZ/GEN-740(1)/1D:86796/810093 dated 01/05/2024.

In view of above, as the facility has violated the direction order, it has been decided to forfeit
the Bank Guarantee of Rs.1,00,000/- (One Lakh Rupees only) B.G No.
006GT02232730011 of HDFC Bank Limited at Ground floor, Shop1-5, Simandhar Elegance,
Nr Torrent Power Circle, Ram Nagar Road, Sabarmati, Ahmedabad-380005.

This letter is issued with the approval of the competent authority.

For and on behalf of
Gujarat Pollution Control Board,

X625
(N. A Shah)
Unit Head, Hazardous Waste Cell
g€ 13
No. GPCBIHAZIGEN-740(1)IID-&MSG?I Date:
Issued to:

The Accounts Officer,

Gujarat Pollution Control Board,

Gandhinagar-......... With a request to collect the amount of bank guarantee from the bank
and deposit with the Board’s account and intimate to this branch.

Encl: Original Bank guarantee No: 006GT02232730011 of Rs. 1,00,000/- (One Lakh
Rupees only) of HDFC Bank Limited, at Ground floor, Shop1-5, Simandhar Elegance, Nr

N

TorrentPower Circte, Ram Nagar Road, - Sabarmatt, Ahmedabad-380005.
Clean Gujarat Green Gujarat

Website : https://gpcb.gujarat.gov.in
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COPY TO:
1. M/s. Eco Waste Management
Plot no. 201 to 204, GIDC Palej, Dist: Bharuch... For your information please.

2. The Branch Manager,
HDFC Bank Limited,
Ground floor, Shop1-5, Simandhar Elegance, Nr Torrent Power Circle, Ram Nagar
Road, Sabarmati, Ahmedabad-380005............. for information and necessary
action.

3. The Regional Officer,
GPCB, Regional Office,
Bharuch................ e for information and necessary action.
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By RPAD
NO: GPCB/Haz-Gen-740(1)/ID:86796/% 25375 Dated: /06/2024
To,

ri Mahammed Hanif Kadri (Lessor)
B-302, Sonia Apartment, Buddha Gally,
Near Bhatwadi, Andheri West,
Mumbai — 400061.

Sub: Non-compliance by M/s Eco Waste Management, Plot no. 201 to 204, GIDC Palej,
Dist: Bharuch: Regarding.....

Ref: (1) Notarised undertaking dt.04/12/2021
(2) This office letter bearing no. GPCB/Haz-Gen-740(1)/ID:86796/812822 dt. 03/06/24

Sir,

This is to bring to notice that Board has taken various actions as noted hereunder
against M/s Eco Waste Management engaged with pre-processing activities at Plot no.
201 to 204, GIDC Palej, Dist: Bharuch.

(1) Closure direction u/s 5 of Environment Protection Act 1986 for the violations of
the Hazardous & Other Wastes (Management & Transboundary Movement)
Rules 2016 as amended from time to time vide order issued on dt. 13/09/2023
(Encl 1).

(2) Industry revocation application thereof dt. Nil received on dt 02/11/2023 which
was rejected vide this office letter dt. 01/05/2024 (Encl 2) for the reasons
mentioned therein.

(3) Notice of Intension for revocation/cancellation of CTE and CC&A issued on
30/04/2024 (Encl 3) for the reasons mentioned therein.

(4) Withdrawal and cancellation of CTE and CC&A granted to industry vide order
issued on dt. 03/06/2024 (Encl 4)

It may further be noted that as per Rule 4 of Hazardous & Other Waste (Management
&Transboundary Movement) Rules - 2016, the occupier is responsible for safe and
environmentally sound management of hazardous waste and the hazardous waste
generated in the-establishment of an occupier shall be sent or sold to an authorized
actual user orishall be disposed of in an authorized disposal facility. However, no action
taken report is submitted by industry with regard to aforementioned directions/letters

Clean Gujarat Green Guijarat
Website : https://gpcb.gujarat.gov.in
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even after considerable time has elapsed which is very serious and pauses potential
threat to the environment including safety.

You are the lessor of this premises and you Lessor and Lessee had submitted
notarized undertaking dt. 04/12/2021 to the Board where is it is undertaken that “we
lessor and lessee both assure you that if any environment damages will happen in the
future in unit M/s Eco Waste Management then we both will take joint liability for
remediation and compensation”.

As lessor of the facility, residual liability lies with you and you are equally responsible
and therefore direction under section 5 of E.P. Act 1986 for the violation of the
Hazardous & Other Wastes (Management & Transboundary Movement) Rules, 2016
as amended from time to time has been issued vide order mentioned under reference
no. {2) above.

For your ready reference, copies of all the communications as mentioned above are
attached herewith.

You are, hereby, once again instructed to comply with directions immediately
without any delay and submit the details about the action taken with
documentary evidences. In the event of any eventualities that may arise out of
inaction and non-compliance at your part, you shall be held equally responsible
for the violation of provisions of various applicable Acts/Rules.

This letter is issued after the approval of competent authority.
For and on behalf of
Gujarat Pollution Control Board

“z|6(2

(N. A. Shah)
Unit Head-Hazardous Waste Cell
Encl: As Above
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R.P.AD.

DIRECTION UNDER SECTION-5 OF ENVIRONMENT (PROTECTION) ACT-1986 FOR THE
VIOLATIONS OF THE HAZARDOUS & OTHER WASTES (MANAGEMENT &
TRANSBOUNDARY MOVEMENT) RULES-2016 AS AMENDED FROM TIME TO TIME

WHEREAS, you M/s. Eco Waste Management are carrying out industrial activity at plot no.
201 to 204, GIDC Palej, Dist: Bharuch.

AND WHEREAS, you are the lessor of this premises where M/S Eco Waste Management are
carrying out industrial activity.

AND WHEREAS, you Lessor with Lessee have submitted notarized undertaking dt.
04/12/2021 wherein it is undertaken that we lessor and lessee both assure you that if any
environment damages will happen in the future in unit M/s Eco Waste Management then we
both will take joint liability for remediation and compensation.

AND WHEREAS, the Board has issued Closure Direction u/s 5 of Environment Protection Act
1986 for the violations of the Hazardous & Other Wastes (Management & Transboundary
Movement) Rules 2016 as amended from time to time vide order No.GPCB/HAZ/GEN-
740(1)/ID:86796/753170 dated 13/09/2023 for the reasons mentioned therein.

AND WHEREAS, the Board has withdrawn and cancelled the earlier granted CTE vide order
No. 120569 dated 20/08/2022 and CCA vide order No. AWH-127517 dated 18/07/2023 under
the provisions of Water Act-1974, Air Act-1981 and Hazardous Waste Rule-2016 for
establishment and operation of the industrial plant vide this office order bearing no.
GPCB/HAZ/GEN-740(1)/ID:86796/ 812805 dated 03/06/2024 for the reasons mentioned
therein.

AND WHEREAS, there is an urgent need to transfer/dispose the hazardous waste in
environmentally sound manner.

AND WHEREAS, as lessor of the facility residual liability lies with you and you are equally
responsible.

AND WHEREAS, during visit carried out by officials of GPCB Regional Office Bharuch on
dated 13/12/2023,-it was observed that industry has failed to comply the closure direction
dated 13/09/2023 and board has also rejected the industry’s closure revocation application
and directedfor following points vide letter no. GPCB/HAZ/GEN-740(1)/ID:86796/810093
dated 01/05/2024.

N

Clean Gujarat Green Gujarat
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1. Submit inventory of the quantity of total hazardous waste stored in plant premises in
terms of raw material (hazardous waste received but yet to be pre-processed) and
finished product (hazardous waste received and pre-processed and ready for co-
processing).

2. To disposed/transfer stored raw material (hazardous waste received but yet to be pre-
processed) to other pre-processing facility having valid permission using VLTS system
and online manifest system in time bound manner under the intimation of GPCB.

3. Todispose/transfer finished product (hazardous waste received and pre-processed and
ready for co-processing) to any cement industries using VLTS system and online
manifest system in time bound manner under the intimation of GPCB.

4. To take all the necessary safety precautions to avoid any possible fire hazard.

AND WHEREAS, in spite of various letter, direction, communication; industry has not
complied and also not submitted plan for compliance.

UNDER THE CIRCUMTANCES, |, D. M. THAKER, Member Secretary of Gujarat Pollution
Control Board in exercise of the power conferred on file no. Legal-G-28 under section
(5) of the Environment (Protection) Act -1986 issue direction as under:

1. Carry our factual inventory of the quantity of total hazardous waste stored in plant
premises in terms of raw material (hazardous waste received but yet to be pre-
processed) and finished product (hazardous waste received and pre-processed and
ready for co-processing).

2. To immediately dispose off entire such hazardous waste material lying within
plant premises in environmentally sound manner at authorized facility in co-
ordination with Regional Officer-Bharuch using VLTS system & online
manifest system and under supervision of expert(s) within 15 days and to

~ submit action taken report. Characterisation/analysis of the material disposed
off shall be carried out and records thereof shall be maintained.

3. To take all the necessary safety precautions to avoid any possible fire hazard and
environment damages.

If the above Directions are not complied, you are liable for prosecution under section 15
of the Environment (Protection) Act-1986 which provides punishment with imprisonment for a
term which may extend to five years and with fine which may extend to Rs. One Lac or Both.

Page 2 of 3
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If you are aggrieved by the aforesaid direction, you may file an appeal under section 5
A of the Environment Protection Act 1986 before National Green Tribunal within thirty days
from the date of this order.
For and on behalf of
Gujarat Pollution Control Board
s\t U;"‘
D T ?
(D. M. Thaker)
Member Secretary

No. GPCB/HAZ/GEN-740(1)/1D:86796/ Date:

Issued To:
1.  Shri Mahammed Hanif Kadri (Lessor)
02, Sonia Apartment, Buddha Gally,
Near Bhatwadi, Andheri West,
Mumbai — 400061.

2. M/s. Eco waste management
Plot no. 201 to 204, GIDC Palej, Dist: Bharuch.

N

Clean Gujarat Green Guijarat
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TIME-BOUND
By RP.A.D

No. GPCB/HAZ-GEN-294(10)/ID- 86796/ Date:

To,

M/s. Eco Waste Management,
Plot No: 201 to 204, GIDC Palej,
Palej — 392220, Dist: Bharuch

Sub: Immediate corrective and preventive necessary actions for control of pollution with
reference to earlier non-compliances and upcoming monsoon season- Regarding....

Ref:  This office letter regarding rejection of revocation application dt. 01/05/2024.

Sir,

As you are aware, monsoon is about to set in, you are required to take all necessary measures as
directed earlier by this office through various communications last being mentioned under the
reference. In continuation to the same, you are, hereby, therefore instructed to do the following:

. Asper IR dt. 13/12/2023, @3543.695 MT of waste is observed within premises, which
is stored differently in storage tanks, sumps, tankers, drums & @ 700-800 MT of mixing
waste. 18 nos. of tanks amongst total 27 tanks found filled with waste (@690 MT),
sumps having capacity 30 KL each (4 nos), 2 tankers of 50 KL each, drums @9000 nos
(1800 MT). In view of same as huge quantum of hazardous waste is stored since long in
your premises all safety precautions to avoid possibility of fire hazard need to be
undertaken as well as to avoid any contamination of rain water during upcoming
monsoon,

2. The facility shall comply with all the Directions, letters issued by GPCB HO and written
instructions issued to the facility during visits carried out by Regional Office-Bharuch.

3. The facility shall comply with all conditions mentioned in Guidelines for Pre-Processing
and Co-Processing of Hazardous and Other Wastes in Cement Plant as per H&OW(M &
TBM) Rules, 2016 published by CPCB.

4. For the better management and required preparedness, weather forecasting shall also be
used and shall take all necessary prior action(s) to cope up with the situation including
incidents of heavy rain/storm.

5. The run off/stormgjvater at various significant points should be constantly monitored for
its water quality-and to ensure that under no circumstances contaminated rain water / run
off finds its way to River, Nalas, Natural Drain, surrounding docile area etc.

6. Effluent tredtment plant units & chemical storage tanks-areas / Hazardous waste storage
sites etc,{Should be monitored to prevent that there is no overflow/leakage to the
surrounding environment.

7. All siecessary control measures shall be taken to avoid rain water intrusion into the
haz%fdous waste storage area/shed where the hazardous waste received and stockpiled

Clean Gujarat Green Guijarat
Website : https://gpcb.gujarat.gov.in
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including pre-processing area/pits and ensure that there is no contamination of the rain
water.

8. Relevant guidelines for management of used/discarded packaging materials etc. shall be
complied with.

You are instructed to comply above and submit action taken report of the same to G.P.C.B.
Head Office, Gandhinagar as well as concerned Regional Office within 7 days.

In the event of any eventualities that may arise out of the inaction and non-compliance at your
part, you shall be held responsible for the violation of provisions of various applicable Acts/
Rules and shall be liable to pay Environment Damage Compensation as per CPCB Guidelines
and various NGT orders.

For and on behalf of
Gujarat Pollution Control Board,

TSk
(N. A. Shah)
Unit Head- Hazardous Waste Cell

Copy to:

1. Regional office, Bharuch........... For information and necessary action.
2. Unit Head, Bharuch ................. For information and necessary action.
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No. GPCB/Haz-Gen-740(1)/ID-86796/Jp-25375)§ Bj22  ©3)042024

To,
The RegiongVOfficer,
Gujarat Pgllution Control Board

Sub: Disposal of Hazardous Waste lying with M/S Eco Waste Management located at Plot
no. 201 to 204, GIDC Palej, Dist: Bharuch: Regarding.....
Ref:
(1) Closure direction u/s 5 of EPA — 1986 for violation of HOWMR, 2016 issued on dt.
13/09/2023
(2) Revocation application thereof dt. Nil received on dt. 02/11/2023 which has been
rejected vide this office letter dt. 01/05/2024
(3) This office letter dt. 09/05/2024
(4) CTE & CCA withdrawal and cancellation order dt. 03/06/2024
(5) Direction to lessor of the facility and industry under section 5 of EPA - 1986 for
violation of HOWMR, 2016 issued on dt. 03/06/2024

Sir,

This has reference to bring to your kind notice that in spite of direction issued to the industry
on the basis of the findings of the inspection of the officials of the Regional Office — Bharuch,
industry has not responded-complied and now, therefore the CTE as well as CCA granted to
the industry have been withdrawn and cancelled. S

From your inspection report dt. 13/12/2023, it is learnt that unit has not fully complied with
the direction issued to them and about 3543.695 MT of hazardous waste found within
premises. s

It is the liability of responsible party to carry out Phase - | and Phase — Il environmental site
assessment to characterise the extent of contamination followed by Risk assessment in line
with the CPCB guideline on “Implementing Liabilities for Environmental Damages due to
Handling & Disposal of Hazardous Waste & Penalty”, as applicable. As per the this CPCB
guideline in case the responsible party fails to undertake timely assessment and remediation
work, SPCB shall carry out the same of its own or by engaging a consultant/contractor and in
such case, SPCB shall impose liability equivalent to two times the cost incurred on the same
to the responsible party. The said liability amount shall be recovered with interest as
applicable.
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Such in-action, negligence by the responsible party coupled with storage of hazardous waste
in such huge quantity for extended time period which was meant for pre-processing has a
severe potential environment and safety threat and also not in line with the provisions of the
HOWMR, 2016 as amended from time to time and aforementioned CPCB guideline.

Therefore, this office has issued a direction to the lessor vide order dt. 03/06/2024 to
immediately dispose off entire hazardous waste material lying within plant premises in
environmentally sound manner at authorized facility in your co-ordination using VLTS system
& online manifest system and under the supervision of expert(s) within 15 days and to submit
action taken report. Prior factual inventory of the total hazardous waste is also directed to be
carried out.

In view of above, | am directed to instruct you to co-ordinate and ensure disposal of the
entire quantity of hazardous waste as per the direction issued within 15 days and if the
responsible parties fail to do so you shall dispose the referred hazardous waste accordingly.
The expense thereof initially is to be borned by GPCB and shall be recovered from the
responsible parties later as per the applicable provisions of the Acts/Rules/Guidelines.

This letter js issued as per the instruction of the higher authority.

For & on behalf of
Gujarat Pollution Control Board

(=2,

N. A. Shah-
Unit Head — Haz. Branch_f

C.C.To: Unit Head o
GPCB, Bharuch...For your kind information, co-ordination and necessary
action please.
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\/l)/M/s.lCco Waste management,
Plot No. 201 to 204,
GIDC Palej,

Village- Palej, Dist-Bharuch-392220.

2) Mr. Vijay Bhaskar Reddy,
2" Fioor, Anitha Enclave,
BBh. Southern Spice Restaurant,
Road No. 10, Jubilee Hills, Hyderabad-50003

3) Shri MahammedilanifiKadri (Lessor)

B-302, Sonia Apartment, BuddhaGally,

Nr. Bhatwadi. Andheri West, Mumbai-4000061
Hstetausil,

arlet UEURL (Reintal oll§ A5 ettaiet el 8 At ollSefl 2ut wigll w20 -1 e 0¥ ofl scily
260 %2l U2 Rl sclil A B, Dol adl 5 alitllotorR vl Act B. el PEAL sat
YR @ls 5230 wdcll &, uell yeual (Pleisgl vl Rarel) B 1eoy dat sa ugrel (blaial
w Blazol) w2 1ect dal ualarel (e uaH 1ecs dal d 8601 telct i (A20le]
Agl i statelell Aotcug s Udel sadiell dar @QRu wetddl YsterlHl wuld [Eels]
Wt s2tetclto(l drtt vtal st(R1 olléell 8.

W ol ()2l o1(3) A ol (LUl ¥RUAC M/s.Eeo Waste management 335% dwe WAl wlsnon
Sogel Aol aAdlaz wal AUUEL 1S HAGER Bl ua slcdsll ol wlUe{l Ml 360 vladct el
Ul @2l o0AHL 201 ¥ ool Asall UalaRil YRel tiold 818 slo Adiil s sl

Rofl ue? staretslal ol2lu il eetadle] 5.

4 Sleunl Gellot uclaal (MRS Yold) 200 slloll ureltloto{l 2l crstd ¢ e Gallest iy
s2c0l ol COZA wal 338u Are 3¢ 2601 AARIEDaelet Anad §%9Alcd 8, Blal dHl wUA
2Rclle] WGl 5300l WsH ACLAA/ HUG HE WU FAUGER s Bl ctalt doéu A
Noosee 36 2095 ofl ol doll il cltctoll YR WodAe{l gloleusal yiugl B Uofl
wedol S8 wal ygld 3 2 Bl da yeidiiet sieerllell loteugale) Wetot sel i
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) oS gl ool Wity sAY] e3uUll 1l.0C/0¢/R023all  &UN AWM £(=el Alall HAA
(AlQu valarella AElla tael ¢ valaReyRe)mBAam-a¢cs ofl san u 60 sl
AUl ol 5URAGAL [AAHL 025 oll GOl WEA .13 /0¢/2023 oll A% AsHA il 52ciloll
§5H SRl uldA.

3) lUoll GlRl sl A Adlbotoll BRY olldal dl.0R/91/0236ll A% HAA B ol
Sl YEls sAL 32Ut dl. 13/32/2093 oll /U AWM Wdalet e(alet A wbuda
walarplla g3lalal talel @, olld glRl (l.oq1/04/R0%% oll Ul oll-3%yR scMl wdd
cat ol wguact [Qotcdl (ot-au Wl R sl YUotl WA B U A lSel 9 sral
wad otel.

Observation of IR dt.13/12/2023
1. During inspection, @3543.695 MT of waste is observed within premises, which

is stored differently in storage tanks, sumps, tanker, drums & @7002-800 MT of
mixing waste.

2. Unit has total 27 nos of tanks among which 18 nos of tanks are found filled with
waste (@690 MT), Sumps having capacity of 30 KL each (4 Nos), 2 tankers of
50 KL each, drums @9000 Nos (@1800 MT).

3. Chemical odour felt within premises where hazardous waste is found stored in
closed shed.

4. Unit has proposed to install additionally APCM and fogger system which is not

yet installed.

Unit has not provided pucca road within all premises yet.

During inspection, no any fogger system is found working.

No any online sensor observed at mixing area.

During inspection, strong chemical smell felt in shed of premises and this smell

persist in cloth /body also.

9. During inspection, no any laboratory incharge was present. No any
record/iogbook available by person contacted.

10. Plant is not found in operation and workers are not wearing any PPEs while
showing site.

11. Unit has not made available inventory of batch wise/truck wise waste receipt
during inspection.

12. Unit has stored hazardous waste partially systematic.

13. Industry has.not submitted reply of the online query raised by RO-Bharuch
w.r.to inspection dt.13/12/2023.

® ~N o o

Direction Point:
1) Submitinventory of the quantity of total hazardous waste stored in plant premises in

terms~of raw material (hazardous waste received but yet to be pre-processed) and
finished product (hazardous waste received and pre-processed and ready for co-
processing).

-2) To dispose/transfer stored raw material (hazardous waste received but yet to be
pre-processed) to other pre-processing facility having valid permission using VLTS "E (
29e" 2
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system and online manifest system in time bound manner under the intimation of
GPCB.

3) To dispose/transfer finished product hazardous waste received and pre-processed
and ready for co-processing) to any cement industries using VLTS system and
online manifest system in time bound manner under the intimation of GPCB.

4) To take all the necessary safety precautions to avoid any possible fire hazard.

¥) VM UL gl GUASA Glotcll adlol Acll sRUAA 8 5 il Ul Ao 5UR
el 2025 ofl ot Haol stHoZl 53 atell dal AUl WU SBR$3AUsto]

UlAet sl e ol

W) U el (3) siRl GURlsel AsHol wuoll HUASLell woat AsH Aciatel H2 eud AU B ol
A A ollotd AsHell YRSl Hydl Anadl awad sc wRY WAR)U o (3)9]

Al.O¥ /1R /0% ‘101 “We lessor and Lessee both assurc you that if any environment damage will
happen in the future in unit M/s. Ecowaste Management then we both will take joint liability for
remediation and compensation.” 29l o225 HS wsResOL Y SR Bual aell Asuell aAw

S llELT] HIF] 28 & Aol U ULL ol.(R) gL 5AAA Glotetl Tl % FAUELR L uol el
WU Al 03/06/202%0il UAYL AsHa UAA A U cAcdslRoll oiset Y3l Wde © et
dl. 03705 /202% el walazru(ya)u@EaH-1¢csell saH-u 60 Aol dal Aol UL
[P20D 201 50ll alol e oflRA 3w tetl SLRAYSAoL WUCHL WA Bof WIUAL w2l ws(Eat Yl

UlHot s A otell.

1. Carry our factual inventory of the quantity of total hazardous waste stored in plant
premises in terms of raw material (hazardous waste received but yet to be pre-
processed) and finished product (hazardous waste received and pre-processed and
ready for co-processing).

2. To immediately dispose off entire such hazardous waste material lying within
plant premises in environmentally sound manner at authorized facility in co-
ordination with Regional Officer-Bharuch using VLTS system & online
manifest systemtand under supervicion of expert(s) within 15 days and to
submit action taken report. Characterisation/analysis of the material disposed
off shall be carried out and records thereof shall be maintained.

3. To take all\the necessary safety precautions to avoid any possible fire hazard and
environment damages.

5) 213t Ypmel (el old il wiell WsHa A {ELY olotz 1R0uUse caul iR oo
Asoield 129499 cll.1¢ /09708l AU wcltotdlRAl Al ealdd 2Rcllott Wtet o
gal WA Ygnalell dHRlell vofiutel @anllofizell AUONUAZL 201Gl el ds wiAL e
Rclotd(ll 8ol Ul $1S ol6lR.GPOBAIAZ/GEN-T40/1D-86796/812805 dated 03/06/2024 &l

wwithdrawn and cancetled $ALHL uldEA B,
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B-302, Sonia Apartment Buddha Gally, Near Bhatwadl Andheri West,

To,

Unit Head-Hazardous Waste Cell
Gujarat Pollution Control Board
ParyavaranBhavan, CHH Road, Sector 10A,

Mumbai-400061.

D5 SEP 20%
e

'Gujarat Pollution Control Roare)
RECEIVED ON

Gandhinagar, Gujarat 382010 \V3 0 gq (f A 023

Kind Attention: - Shri N. A Shah

Subject: M/s. Eco Waste Management, Plot No. 201 to 204, GIDC Palej, Dist. Bharuch.
Ref No.: GPCB/Haz-Gen-740(1)/1D:86796/25375/812843, Date:-03/06/2024.

Respected sir,

This is with reference to above mentioned letter address to Shri Mahammed Hanif Kadri
(Lessor), we have to state as under,

We are the owner of Plot no. 201 to 204, GIDC Palej, Dist: Bharuch.

We gave our premises on rent basis to M/s. Eco Waste Management on Plot no. 201
to 204, GIDC Palej, Dist: Bharuch, represented by Mr. Shreevangala Vijay Bhaskar
Reddy with address SF-202, opp. Trade square Sabarmati powerhouse, Sabarmati
Ahmedabad.

We were informed by the Mr. Reddy that they will established Pre-processing facility
for the waste to prepare fuel.

The consent was granted to M/s. Eco Waste Management vide consent no AWH-
127517dated 19/07/2023.

We were not aware about the operation of pre-processing facility & its implication on
environment.

We came to know of closer notice & directors of the board. After receiving above-
mentioned letter dated 03/06/2024.

We try to contact Mr. Reddy but could not established any contacts.

Mr. Reddy is not reachable yet any of the address mentioned in the lease engagement.

!
o
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B-302, Sonia Apartment, Buddha Gally, Near Bhatwadi, Andheri West,
Mumbai-400061.

9. We came to know his bad intentions when we personally visited his Modasa unit.

10. We lounge the police compliant on 06/08/2024 with the Police Inspector Palej. Copy
of our police complaint is attached as Annexure — L.

11. We are trying to established contact with Mr. Reddy through other sources also.

12. We were issue legal notice through over advocate on 19/01/2024. Copy of the same is
attached as Annexure — II.

13. We are committed to protect the environment, the operation on the site is completely
closed. The waste is well protected. We are analysis the sample of waste through
laboratory M/s L J Institute of Engineering and Technology based on the analysis
report. We find out that appropriate disposal method.

We are new to this business, we do not have any exposure and past experience of this
type of business will be taken the help of experts from the field to prepare the detailed

project report.

Mean time we request you not to take any legal action against us. The company ID of
unit is 86796. But we do not have any password of this ID. We request you to provide as
the fresh password and update the mobile number to +91 99203 70417to assess the site.
We will fill revocation forms and other applicable statutory regulation online. Please

provide us new password.

Thanking you,
Shri. Mahammed Hanif Kadri (Lessor)

CC:

Regional Officer

Gujarat Pollution Control Board
Bharuch
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422 ANNEXURE-RI18 .

£

By RPAD
No.GPCB/IAZ-GLEN-740/1D-86796 A5 - 26 Date:

25 St M

v

Sub: Complaint regarding foul smell from M/s lico Wastc Management, Palej, Bharuch-
Regarding.

Ref: Complaint gricvance number PM()PG/]'/?()B/O]65275 dated 19/08/2023 registered on
CPGRAMS portal reccived by this office through CPCB, New Dethi vide letter 1. '\o P1-
14/21/2021-WM-II-110-CPCB-T10 (1)/554 dated: 29/08/2023

Dear Sir,

In conncction with the above mentioned subject and reference; this is to inform you that your
complaint reccived by Regional Office, Bharuch about the pollution related issucs causcd by
M/S lico Wastc Management, Palcj on dt. 08/08/2023 was investigated by the officials on the
same day i.c. on dt. 08/08/2023. On the basis of the findings of the investigation report, Board
has issued Closure Direction w/s 5 of The Environment Protection Act- 1986 for the violation of
the Hazardous and Other Waste (Management and Transboundary Movement) Rules 2016 to the
referred pre-processing facility of M/S Eco Waste Management located at Palej, Bhari;bh vide
order dt. 13/09/2023. o

‘This letter is issucd with the permission of the competent authority of thc Board.
For and on hehalf of

Gujarat Pollution Control Board

ES YA IS
(N. A. Shah)

Unit Head — Hazardous Waste Cell
Copy To:
Shri B. Vinod Babu,
Division Head, Waste Management —1I Division,
Central Pollution Control Board,
Parivesh Bhawan, hast Arjun Nagar, Dclhi-110032............... For your kind information w.r.to
your office letter mentioned under the reference.
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FIRST INFORMATION REPORT
WA Wl vy
(Under Section 173 B.N.S.S)
(orzdle oLy yam dlsaid saim 173 G501)

Distric @iz Polic Mi4ny Ye 20 FIRN 11199039240 Date 16/10/20
t e Sta ar 24 o. 529 (milm 24
(v edl) tion (40 (4.0, )
(uclu ) s
229) %)
i) Ast Al Scclio 125,287,270,280,54
[EIRIETEN ns
) (54l)
(i)  Act WAz gl w M) Secctio 8,15(1)
(o lalna ns
) (selsi)
(a) Occurrence of offence:
(5) (UGl oLoALAl AW LoLolL)
Day. HormAz Date from 18/06/2024 Date to 178710/2024
() (ArZlval) (ALElvt gHl)
Time Perio Time from 00:00 Time to 15:156
d (saLs4l) (sals yHl)
(")
(b) Information received Date 16/10/2024 Time 15.45
(M) at PS: (GIEIRED) ()
(urelz was sfedl swoen)
(c) General Diary Referen Time
(®1) ce:Entry No. (A1)

(zz -1 szl Zeol: 2z <)
Type of Informa #ilvts
tion: (3 fadleil w5t
?)
Place of Occurrencc:
(Hzllel 24m)
(a) Direction and distance from 44 ,2.00 ([5.4l.) Beat N

() P.S. o.
Culax zu-4dl [zan »idz) (vilz «inl
<)
(b) Addres @. »u. il <l wi suae o5l Awz Wesrilez su-lal suaa,
(v) s A1, U7, '
(d=eudl) AL o1z,
7RO

(c) In case, outside the limit of this Poli‘ce station, then
(1) (iiedla 2z aeeil anedl stz dn Al A dedlz 2z 2 -un)
District

Name of P.S. £
(wcl)

Clrdla z2a-ed -
3)
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Complainant/Informant:
(slusl 7 measilelz)

{a) Name oty -umei (b) Father's/ :\1.‘4?11'—3 ‘qymu,
(%) (-un) S amudl Mo (M) Husband' 4l 7 »udlz
A wélz s Name
(Grau/wlid
ALH)
(c) Date/Year of Bi 54 (d) Na}ionality L zAdly
(1) rth (1) (2¥lAL)
(e AL 7 )
(e)
(¥)
(f) Occupation Al (9) Address @.wud. il %
(=) (:) (+9) (AZA) 2R

Sl GL3A,
dl. oLz,
W, M,
HOL 26, H ALY
Al [Baaz, w.

Y <llIlG .

Details of known/suspected/unknown accused with full particulars:
(Attach seperate sheet, if necessary)

(wiovid/asiz/ Ao vidia 20 s [Qodl 0a- wledl)

(7732 SrPUAAL ALzl s G (A0id 2alladl)

Accused Name Age(Ap Address
(ACLHAZLZ ALH) prox.)  (Az-l#)
(G42) (
21213)
(1) qioiar (e suzss 368l 10,

sllen oL wifial SA-sda WAl s
W oxzzidzedl wwo 3,

2. GraUslE,

spodil [aey,

500033.

2 o o oo ¢ . p
(2) MLz dedl Hidls ez adly osiedl "l-302,

AL stz opradl |
»iH2l A2 o,
. oS (2,
gl (ws,
400061.
(3) St TEAALL G

Reasons for delay in reportin

g by the complainant/|
’ nfo
(sll/oudsilere dzzdl ope ) AL 1AL (sl g ey 5120 et

P?rl_lc'ulars o.f properties stolen(Attach seperate sh
(AP el i dley qzqul.g) 2 e

if
ﬁvlfﬁ) ( necessary)

I S EUAAL WALLEL 51000, G- zalad
Total value of property stolen ) (R c,lthq”'

Qe dl 1N S ania - oo
(=1 1A a0 oy 2quiiil sq Baig

ool 2
page 4 9
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)

Inquest Reporl/U.D. case No. if any
(U [Anns dAMLd vl / el Wdedl dqms

A4 dl )

First Information contents(Attach Seperate sheet

. p - if required
(e el sl Boudl) (w32 sraendl s ;

2l 513100 571 471)

sl A Bl Ad s 20050300 202002080 iy wdey . w0d. 4 Al ni wuaa S50 Azz deariez Su-dlai
Cryat eunl ool 5243l B el wadni yii aner wim Gus 05 w9 Ay senns sl

vivdlotatdl sl Wzl sitandl « 59 WHAZA 5Ll A Ao ot e, il dldn Al X

uitdl AAMHPL AWSY 2AU6U e BUAL, oll2p e oo WS 352 B0 AL5uel AL oL w Al sA Al
ofaval i Al asiall siieouaai Ay WALAZEL AILS 1A AzdLil AL AL A AL
au i Aezstdlon] olollz ger vuadl Sisell ol naemd) 53 ol 54 4 BA: st
Complaint(skur) -

dl.1=/10/202%

Ul A Galz cwmens amansll ma.sudlz G.A00 44 0sE o 26, Ay, AL

[dlazx, .50-U0& GLe] d2-UH - iz «dina-dl-1/ /1113, . 005 0l adiziauz 2. 634 Hlzo

151-7LN1U

3oLl 20l Mz 53l wEl sBs eilsd avid @ 5, ¢ G SALA WM 3G W Mo

He-2023 -0l @z wdl-wdl vz dma-dl-t/1/11/3, wosus, dl, EeEz, BoeaE A S

Ad aeratd wrie Grist ol s wzfis 539, etz vid wzlbiy «0Bsdl adly g2o semd 9. sl =
Sl M3A el el ALAsl GL3A, AL, BWHLE wil orspzani AUAH WAz Aol Uizl stiaal

53044l Gln 9.

w39 weanmi .o, 4L al, WL wdlz dsiz-201 bl 207 G WAL A orw Ay [l

Weats wells s1edl waedl en vl dLos Azz fierilez el SR el B Al Al C DT

228l 2A1zl AALAAIHEL DA 9. of BAE apluil 522l Brotndlon Jnd dsmina . ey wisieil (s

W Ll Fiedl2all AL Hgiel 2l olstdedl gBoue aae waz shenta d@aeinl said anss/eo s/

053 ol Glay 240 AWl sz wuAd, -l 2l s 24l 521320 ouiHlaaz viAdl BiaHe AL 13/ 07/

2023 -0 Gy spivril sz sER — 2015 WL oL Hes Wiz gael sAle- 1z s s
W em sl Alestfay szl s szl gz s AR, AUEeLE Al (Al 22 52l suA
4 MEA4 32 anasdeteg el «tdl szdl d GAlsalel 2137 AL S/ oW/ 2527 <l 25 l3ege 53A0L
WAy, _ o . ‘
azols 4l aofon)rerye -l foy dorad UEHH Frizoe ot sl zlas 52zl ez o»ifisel
Sl FALL 0L AL $2ALHE PUAS Bl B0 AN coplel ol wisi a5 st s wona L
[ Aims wam Avis 22wl slsH ZALEL SUSHEL sl dnz ol sdetea busts szl 5 sidwe M
LAty wadl dlia sond suad . Szt aeleil g it::iL-Fl %l‘L-?.l&ll't A ZLEL AL Al L
ZAl M5 A gL, eilEla el s et AR LU ~ml.-('su:«.wf el :otat::'el‘m ‘«.—4{_'/1(‘3'1:‘ 3
el (ya susni sameil 549 (L atzidl el TEIR ;“,’:‘“ uqu '-u.-'l’lw‘f-'nw.u PR TR O RTE R
Hi 'ou:{;. WA, et Fuste onotddl Ul sz ’ill’lﬁl e, el e 4‘ 212l vu.-'« '4./_06/'-:: e
o il 51 s B AL B (e HL sevad s el

Al ey sgaen dlud «izla e s ,
- p ol oLl %
Guaiq slsu-ll CTE 21t COA

P

Azl Al osfanlvo L < Wl va 530l B .

L7
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e = N o 3 ] s ol e uedls 51235
S AL A oULgaLA TS AL Ax2 TLerilez Ailer Wgz adlz /e s dl auaate 5 2R Lo

3
I50%o2c i vl sivoll saa wiBlEra-tecs - san- e ylizal dae s2a sl sz oy
BAdl s3AL, wnz sl saatell Belontl i Buste 53A0 W2 ANy 542 G sl WHARRLL 4 <sai
a:l‘:':rru W: o AAAl Mz A waldl AL WE ATEL BUAL BUAY Gl dd i 9ed] Hid
AL clonlzozy il oudsiid (L5 Azz Wilsiez) dney wels 4l Huns orlly 12l e ol

A BUMALL SUAY S 59-1 el szl suAd L di 20 B el ol 5430 Bzl gy
wi A gler walazBel gsuel A sy aed, vy, Al dledn el Adlidl mLHeL dasy ALy oL ey
WAL ALl B GRII L A5 ALl AL 2oL 24 sl sHadl eu[Ee e aroral-il 25 Loy
Al WALAZE UL AL S0 A A AL dlAL 9 dl Szzstdler] eieile geu Bz ds sl

il Al owellziz (1) aiser Fee ozss 2460 2a. oflofl wion, atlian siasad, wGu- 2oy 2254
zell sy, 2o dme-to, myodl [Gen, GRublle-100033 Gl BUHIL <iOLZ-ULZYIUS L IZUY Aday o7
2oz /s s wene adly siedl 2qofl-a02, dilfew stwziiz sl suzadlm s, wifdl 3u;
UAMG-¥000% 1 ddl st ordioizlz Sl Azl enzdla cna wlEdr (eil. st sia) <l osan -1z

LN 4

Q@

230, 2¢0 Bl Wy Adl witAze »zal siBlroedl san ¢, () weret szl sl 4

Sz Waliy 532,

W@l sz .z waa (1) dl aereg Bl amens sudsdls, Hee-dla wridazn
GEAASL WA 2o ELey ZPUE 520 Wz wUAE 1. wdlal lataul aviieu werotedl sie stiadla s
oLl -tsdl 2oy 53 9.
szdl Wil sBate @ilsd wan aviean erstdl spzstz vl Wl .
Action Taken : Since the above information reveals commission of offence(s) u/s
as mentioned at Item No. 2:
(e wadi - Guaa st Guasll sudzu -1(2) ui ereuen WD spedl opene ALY DAL
(1) Registered the casc and took up the investigation or(sxt-il el 531 Awx ¢4 4
A W)
(2) Directed (Name of 1.0.) take up the Investigation or(dMLd 52«12 wasilej «un):- 2
gl HABOUY A:dl Rank(élal):- didla H-3is2z
No.:- rmv220982 to take up the Investigation or(-is12)
F.I.R. read over to the complainant/informant, admitted to be correctly recorded a
nd a copy given to the complainant/informant, free of cost.
(e wledl staqid zlael /7 suasilezd aisdl domdy & »3 slacdlay quyey WHLALGy (iHALHL 2A
sy dn Bl LAl 21
R.O.A.C.
(il oAl s02i w04 sz )

24l 53¢ 9w 502 7 sz adl s Ry WL ity ALl il 9.)

Signature of Officer in charge,

Police Station

(Uelld wusdl cdl Haiadn ol

wdl)
Signaturc/Thumb Impression of the complai Name e
nant/informant. (-l)
(glenzl/masleizdl ddl/singdl wi)

UGS EAdLIeN jol2

Rank auxdlzz GPF No 151070

(GLEl) ez wunt (@ilsis «jot
Bedisz )
2

Date and time of dispatch to 16/10/2024 15:45

]
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NNEXURE - R20

Gujarat Pollutid2@ontrol Board [ PCBId: 86796 |

W (Inspection Report ) - Air,Water ,Hazardous
-y (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

1 Industry Details ECO WASTE MANAGEMENT | Outward No: 32910-10/04/2025 |
Email : Plot No: 201 to 204,
ewm.gujaratl@gmail.com Plot No: 201 to 204, GIDC Palq, ,
Teleohone - Palg - 392220
ephone.. DIST : Bharuch, TAL : Bharuch , SIDC : Palg
7611119999
Inspection Id : 846070 ( After Direction) RoName: Bharuch
2 |Type/ Scale/ Sector / Status: RED / SMALL / Common treatment and disposal facilities]CETP, TSDF, Ewaste

recycling, CBMWTF, effluent conveyance project, incinerator, solvent/acid recovery
plant, MSW sanitary landfill site) / In Operation

3 | Inspection Dt & Time: 08/04/2025 11:10/ Hazd Person Contacted : No person avilable
4 |Env Audit Detail : Sch: N.A, ,Year: ,OnDt:
Commissioned Dt :  07/02/2023 Production Start Dt : 07/02/2023 Applicability of CRZ Rules: No

_5 |Water ConsumptioninKiloLtsPer Day _ _ Ind: 1.000 Dom: 9500 _ _ _ _ | Borewells 0 _
6 | Waste Water generation / Discharge (klpd) :  Ind: 0.850 Dom: 8.650 Tubewells: 0
7 |Consumer No.(ElectricMeter): Sourceof Water Supply: GIDCSUPPLY _ __ _ _ _ __
8| Disposal Modeof Industrial / Domestic: Zero Discharge/ Sosk Pt
9 | Discharge Pt / Final Receiving Body (Ultimate):  Dom: Soak Pit, Ind: Reuse (Zero Discharge) / O
10 | Status of water consent Under the Water Act,1974: AWH-127517-31/12/2027 Last Inward:274384-10/03/2023[GRT]

Whether Industry isa member of CETP ? No

Boilers=0, DG Sets=1, Flue Gas =1, Process=4, ETP Cap =0, Capacity of All = --

APCM Details: Hood Cover
Fuel Used : Diesel
Stack Attached to : .... Any Other,D.G. Sets

14

15
16

17

| TSDF Name:  NotRegdwithayTSOF _ _ _ _ _ _ _ __ _ ___ ___ ________________
LabChargesPending: NIL__ Water CessChargesPending: NIL
Last Env. FormV : --- Water CessReturn : HW Monthly Return : 2023-99
Last 3Legal Action:
Insp Dt Act Leg Dt For Insp ID IR-Leg Type Out No
13/12/2023 DIR 03/06/2024 EPA,OTH, 763876 DIR APP 812822
30/05/2024 805649 HOR 812808
13/12/2023 DIR 03/06/2024 EPA,OTH, 763876 DIR APP 810093
Monthly Patrak Data: Last Return: 202309 HAZD Waste Disposal : 1142.900 (20 Trucks)
Electricity Units Consumed in month Water Consumed in month Effluent Discharged in month
Production - 4868, ETP- 0, APCM -0 Meter Reading - O, Kilo Litre - 63 Meter Reading - O, Kilo Litre - 0

10/04/2025 1/6 ( Through XGN)




Gujarat Polluti428ontrol Board PCB Id: 86796

W (Inspection Report ) - Air,Water ,Hazardous
-y (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

General Observation

a |- | Isthe Industry in Operation ?7? No.

a |- | ROFileNo -

b |- | Industry Operating without CCA No.

c |- | HasProduction exceeded (last 3MTHs) than CCA-Qty | No.

dl- Any products-NOT in CCA, manufactured-Last 3 Yes
MTHs

e |- | Foul Odour/Fugitive Emission/Bye Pass in Premises?? | Yes

f |- | Industry Name CHANGED in recent times ?? No.

g | - | HasRegn with CETP or TSDF expired ?? Yes

h |- | Seperate Energy Meter for A.P.C.M ? No.

h |- | Provision of any STAND-BY Pump ?? No.

GEM

1g| - | Where Authorization Under BMW Rules 2016 obtained ? | o
Provide Authorization No. / Date

Haz Waste Related

a |- | Haz waste Catg confirmitive with CCA No.

b |- | H.W generation exceeding CCA limits Yes

c |- Collection, Storage, Treatmnt, Disposal Facility Yes
Adequate ??

d |- | Reusing or Recycling of Haz Waste by Industry ? No

o |- ’I;;)gBook/XGN Manifests/ Disposal Records TALLYING Not At All

Stock of Haz-Waste @ premises/Whether EXCESS ? Asper IR
Recycler/ Actual user hasvalid Authorization under

—
'

9 |-| rules6 or 9 of HOWR-2016? No.
Installed capacity of the plane based on machinery

h |- | installed (Capacity of Machine,No. of Batch/Day,Annual| ---------------
Capacity)

il Technical capability and equipment complying with the No
SOP/Guideline? )

.| _| Isunit complying the conditions givesin No

I'| 7| soP/Guidelines? -

k |- | Facility isadequate for the applied process No.

| | -| Passbook is maintained? No.

m | - | Detailsof PLI, if applicable

n |- | Details of safety spects provieded by the facility --

o Seprate storage area for Haz. Waste for the utilization
or generation from the processis provided?
p |- | Quantity of Hazardous waste procured as per CCA? No.

Note: EIA 2006 / SEIAA / E.C / MOEF Applicable : Yes

Site Observations during Inspection, PCB-ID: (86796)
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Gujarat Pollutig3@ontrol Board PCB Id: 86796

W (Inspection Report ) - Air,Water ,Hazardous
-y (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

| nspection Crux:

Water Observation:
------------------------------------------------------------- [681]-08/04/2025

------------------------------------------------------------- [681]-08/04/2025

Hazard Observation:
This unit was inspected in accordance with the Head Office (HO) reference to verify the current status of
hazardous waste stored on-site. The detailed investigation report is attached. [681]-08/04/2025

General Observation:

This unit was inspected in accordance with the Head Office (HO) reference to verify the current status of
hazardous waste stored on-site. The detailed investigation report is attached. [681]-08/04/2025

~ RO Query to Staff: pl discuss [375]-09/04/2025

~ RO Query to Staff: update crux [375]-09/04/2025~Additional crux updated separately attached in Doc.
[681]-09/04/2025

~ RO Comments/Reply :Considering the inspection report legal action may be taken as unit do not have any
action w.r.to the direction issued to them earlier and not take any action regarding the disposal of the waste laying
in to premises -10/04/2025

| recommend : b. Initiate Legal Case

W.C Notings:

Specific Instructions given to Industry at thetime of visit , for Pt to Pt Compliance

Compliance Observed in this | nspections.
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Gujarat Pollutid¢3dontrol Board

W (Inspection Report ) - Air,Water ,Hazardous
-y (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

PCB Id: 86796

Instructions in Previous Visits and Reply Insp Det Instruction Status
Pungent odour is sensed in plant shed and near 27 nos. of HDPE storage 805649(30/05/24) | Pending !' Reminded AGAIN
tanks. Take corrective measures in this regards.
During visit, leakages are observed from the HDPE tanks containing 805649(30/05/24) | Pending !' Reminded AGAIN
hazardous waste and also the leaked material is coming out from the bund
wall. Immediately take corrective measures in this regard.
Comply with the letter issued to you vide No.GPCB/Haz-Gen/740 (1)/ID: 805649(30/05/24) | Pending !' Reminded AGAIN
86796/810093 dated 01.05.2024 and closure directions issued dated
13.09.2023.
The drums containing HW stored in shed are found under dilapidated 805649(30/05/24) | Pending !' Reminded AGAIN
condition.
Comply with letter issued by this office vide No.GPCB/BHA/T-183 805649(30/05/24) | Pending !! Reminded AGAIN
(2)/6915/2024 dated 09.05.2024 regarding monsoon planning.
Submit water supply disconnection letter issued by GIDC with meter reading. 754201(27/09/23) Still Pending
Comply with the closure direction issued u/s 5 of Environment Protection Act- | 754201(27/09/23) Still Pending
1986 dated 13/09/2023.
Submit power disconnection letter issued by DGVCL with meter reading. 754201(27/09/23) Still Pending
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Gujarat Polluti43@ontrol Board

(Inspection Report ) - Air,Water ,Hazardous

| PCBId: 86796

(Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

Annexure Details - Air,Stack,Hazardous Waste & Samples PCB-ID: (86796)

A Sample Details

B Process Stacks

Sr |Stack attached to Mts Remark Details of APCM Probable Pallutants.
blender/mixer/ stirrer veds-i (2

1 |... Any Other 20 |nos)-for liquid waste mix-com | HDC

stk+apcm (act carbn column)
blending/mixing/stirring area-
for solid waste mix- com +
2 |... Any Other 20 apcm(suction hood with act. HDC
carb. clm)
blender/mixer/ stirrer area - for
3 |... Any Other 0 |solid waste mix-com stk+apcm | HDC
(act carbn cim)
crusher/shredders (2 nos)-for
4 |... Any Other 0 |solid waste mix-com stk+apcm | HDC
(act carbn filtr)
Cc Fluegases Stacks

Sr | Stack attached to Mts |Remark SMF APCM Fuel Consp-Unit Insp Remk

1 |D.G. Sets 11 |Stand by (Capacity — YES N.A Diesel Diesel: 15 liter/Hr.
P00 KVA)

D Details about Hazardous Waste Management :

Sr Sour ce of Hazardous Waste Catg Qty/Year HW Disposal M anagement
1 | Not Applicable. I -N.A 22838.000-M.T| COL,S& S,CYC,REC,STO,DST,DET
2 | Spent Carbon or filter medium | -36.2 100.000-M.T | COL,S& S,STO,TRA
3 | Used or Spent Qil | -5.1 1.000-M.T | CIW,COL,CYC,REU,STO,TRA
4 | Empty barrels/containers/liners contaminated with hazardous | -33.1 2465.000-M.T| COL,DCO,CYC,REU,STO,TRA

chemicals /wastes

E Products:

Sr Product Name NOC Qty CCA Qty Applied Qty Inspection Remark
1 |Waste Mix or Pre-processing facility for following 22500.000 22500.000 - M. T 0.000|a) Mix Solid Hazardous Waste -

waste to prepare fuel for co-processing 7500 MT/M b) Mix Liquid
Hazardous Waste - 15000 MT/M
2 |waste mix or pre-processing facility to prepare fuel for 27111.000 27111.000 - --- 27111.000|Not Consider
Co-processing

F Raw material :

S Raw Material Name Capacity - Unit / Month
1 |pre-processing of industrial/non industrial hazardous & solid waste suitable for 22838.000 - M.T

G Water Consumption & Generation Break up

Sr | Water Code (Qty in klpd - Kilo Ltr per Day)| WC:10.500 | WWG : 9.500 Water Source Remark
1 | Domestic Purpose 9.500 8.650 SIDC
2 | Mnfg Process 1.000 0.850 SIDC

H Solid Waste

Sr Solid Waste Name Qty-Unit Coll Mode Disp Mode

1 |Hazardous & Non-Hazardous Waste (Sch-1(H& OWR-2016) 27518.000 - M.T OTH OTH

Inspection Team :  Manoj M Valvi, DEE - S.S.Valvi,SO

| hereby affirm, that all the PDF, Data mentioned above, fees paid has been checked & certified.

10/04/2025
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Gujarat Pollutig3Sontrol Board

PCB Id: 86796

W (Inspection Report ) - Air,Water ,Hazardous
-y (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)
Signature By(Manoj M Valvi, DEE)
10/04/2025 6/6 (Through XGN)
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INSPECTION REPORT

Name of unit: ECO WASTE MANAGEMENT PCB Id: 86796
Inspection date and time: 08/04/2025, 11:10 hrs.

The unit was visited with reference to the Head Office (HO) reference regarding verification
of the current status of hazardous waste observed at the site. The unit has been issued closure
directions under Section 5 of the Environment (Protection) Act, 1986, vide No.
GPCB/HAZ/GEN-740/1D-86796/753170 dated September 13, 2023. The unit’s revocation
application was rejected vide HO letter No. GPCB/Haz-Gen/740 (1)/ID: 86796/810093 dated
May 1, 2024, and the unit was directed to submit the details mentioned therein. Subsequently,
further directions were issued to the unit under Section 5 of the Environment (Protection) Act,
1986, vide No. GPCB/HAZ/GEN-740/(1)/ID-86796/812822 dated June 3, 2024. During the
inspection, the facility was found non-operational, and no responsible person was available at
the site. A strong pungent odour was detected in the plant shed and near 27 HDPE storage tanks
during the visit. This pungent smell caused eye and throat irritation. Hazardous waste stored in
drums and in solid form was observed lying in the shed. Drums were stored in such way that it
looks like build a tower by placing one on top of the other. Twenty-seven HDPE storage tanks
were also observed beside the shed. Accumulation of leaked material was also observed during
the inspection. The exact type and quantity of wastes could not be determined due to the large
quantity, the fact that it was received from different sources, potential personal risks, and lack
of expertise. In addition, the storage arrangement seems likely to cause breakage or leakage
during inventory, posing a potential risk to personnel. These drums appear old; therefore,
inventory is not possible. Hazardous waste inventory should be conducted by an expert agency
with extensive experience in this field. The front and back doors, as well as the windows of the
shed, were found to be kept mjopen, presumably to minimize the risk. This facility appears not
to have complied with the issued directions. The waste observed earlier remains within the
premises and includes: (1) approximately 3543.95 MT of waste stored in various storage tanks
and drums, (2) 700-800 MT of mixed waste, and (3) a total of 27 tanks, of which 18 are filled
with waste (approximately 690 MT), along with 4 sumps each having a capacity of 30 KL, and
approximately 9000 drums (1800 MT).

Inspected by:

p
J‘y Sd-

M.M. Valvi S.S. Valvi
DEE SO
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Photographs:

DOORS OF THE SHED WERE FOUND OPEN.

i e
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INSPECTION REPORT (Additional Crux)

Name of unit: ECO WASTE MANAGEMENT PCB Id: 86796
Inspection date and time: 08/04/2025, 11:10 hrs.

This unit was visited on April 8, 2025. With reference to the HO and inspection report, the
same is sent through their respective PCB ID. In addition, the following additional crux needs

to be added:

During the inspection, it was observed that the water and electricity supply to the unit had been
disconnected. As per the record, the total plot area is 35,318.01 sg.m, which includes the
boundary wall, main gate, processing area, storage, and other utilization purposes. Out of this
total area, the industrial shed with a rooftop covers 4865 sg.m. A Google image has also been
attached. Loose waste was found stored under the shed, and HDPE tanks were placed beside it
within the premises. No personnel are available on-site, but the stored hazardous waste appears
to be secure. Regarding the hazardous waste quantity, it is mentioned in the inspection report,
but the breakdown was not provided. The following is the breakdown:

Sr. Type of Hazardous . Approximate
No. \Waste Storage type Location quantity
Mixed hazardous waste Lying on the Within i
. in solid form floor industrial Shed 700-800 MT
Be3|de the shed, 690 MT (A total
in the open, on of 27 tanks, of
Liquid or semi liquid the bottom . ’
2 HDPE tanks . which 18 are
waste pucca flooring filled with
within the tec wit
premises. waste)
1800 MT
Liquid or semi liquid MS and HDPE Within (approximately
3 . . 9000 drums)
waste drums industrial Shed
4 sumps/RCC
4 Liquid U/gh?\:]il; (e;ch Within Approximately
q /Ing industrial Shed 120 KL
capacity of 30
KL)

tanks and drums.

The waste observed earlier, approximately 3543.95 MT of waste stored in various storage

e The aforementioned approximate hazardous waste quantity is subject to change during
actual inventory due to factors including the lack of verification of filled waste in drums
and HDPE storage tanks, as well as moisture content, etc.

e Inventories and sampling were not carried out due to VOC content in the chemicals and
haphazard storage (drums stacked on each other like a tower). If an attempt were made
to remove/displace/open a drum, breakage or leakage might be possible due to the
condition of the drums and haphazard storage.

e These processes will be carried out simultaneously during the disposal process.
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e The stored hazardous waste within the premises shall be disposed of by an expert
agency through common incineration, pre-processing, or co-processing.

Inspected by:

p
ﬁg// Sd-

M.M. Valvi S.S. Valvi
DEE SO
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Photographs taken during the visit:

Leakage has been observed from the stored

drums located within the premises.
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Google Image:

TIPEN —

P -"“

on 1he Map to 300 10 your path

Total area: 4865.97 m° (S2376.90 1)
Total distance: 369.18m (121121 )




441 ANNEXURE - R21

MINUTES OF MEETING DATED 28.09.2024 IN REFERENCE TO VISIT AT M/s. ECO WASTE
MANAGEMENT, GIDC PALEJ, BHARUCH REGARDING DISPOSAL OF HAZARDOUS WASTE (FOR
PREPROCESSING) STORED IN HUGE QUANTITY.

Date: 28.09.2024 (Saturday)
Time: 10:00 AM
Location: M/s. Eco Waste Management, Plot No. 201 to 204, GIDC Palej, Dist. Bharuch

An email was sent on 26.09.2024 to the preprocessing facilities of Bharuch regarding the hazardous
waste (For Preprocessing) stored in huge quantity at GIDC Palej location is required to be disposed in
environment sound manner at the earliest which includes liquid as well as solid material. In this
reference, M/s. BEIL Infrastructure Limited, M/s. Anas Green Environment Private Limited, M/s. Banas
Waste Management LLP and M/s RSPL was asked to be present at the said location for assessing the
inventory of the HW, cost and time period for its treatment and disposal in an environment sound
manner (As per CPCB guidelines) and to provide GPCB a techno commercial offer and a detailed
proposal.

The following officers of GPCB Regional office, Bharuch were present:

1. Kishor N Vaghamshi, EE & RO.
2. Rajendrasinh R Gaekwad, AEE.
3. Ravindra H Master, SSA.

The following members of common facilities were present during the visit:

Pramit Chaudhari, Plant Head, M/s. Banas Waste Management LLP.

Najar Rajpura, Sr. Manager, M/s RSPL.

Rohan Bhadola, Sr. Executive, M/s. Anas Green Environment Private Limited.
Alpesh Patel, Marketing Head, M/s. Anas Green Environment Private Limited.
Vimal Nambiar, Marketing, M/s. Banas Waste Management LLP.

Ashok Patel, Marketing Manager, M/s. BEIL Infrastructure Limited.

B D Dalwadi, CEO, M/s. BEIL Infrastructure Limited.

No ks wnNe

All the members of the common facilities were shown the HW stored in the premises in HDPE Tanks,
Drums, Jumbo bags, and stored in loose form within the premises.

All the members were informed that this HW stored is to be disposed in an environment sound
manner at the earliest. Also utmost care is to be taken for its handling and disposal as the HW is
stored since long and some of the storage tanks and drums are found in dilapidated condition.

The members of the common facilities requested to allow them to collect the sample of HW for its
analysis to know the actual quality of HW. They were informed to collect the required samples from

site and intimate the GPCB, Regional office, Bharuch.

It is informed to all that the work of disposal is to be carried out with utmost care and taking all
necessary safety precautions and in compliance with CPCB guidelines.

Page 1 of 2
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All the members present agreed to provide the proposal for the disposal by 04.10.2024.

Any update or addition al information shall be shared to you as required from time to time.
Considering the site condition, It is required to re connect the water supply in case of emergency
situations. Also considering the upcoming winter and abandoned HW, It shall not be advisable to
reconnect the power supply and operate the existing electrical accessories. A separate temporary

supply with the help of DG set is preferable.

During visit, no representative from M/s. Eco Waste management was present. Mr. Altaf,
representative of the plot owner was present during the visit.

Any questions related to this work for preparing the proposal can be asked to RO, GPCB Bharuch.

The photographs taken during the visit are as under:

3k 3k 3k 3k 3k 3k 3k 3k 3k 3k 3k 3k 3k 3k 3k 3k 3k %k 3k 3k 3k 5k 3k 3k 3k 3k 3k 3k 3k 3k 3k 3k 3k 3k 3k 3k %k 3k 3k 3k 3k 3k 3k 3k 3k 3k %k 3k 3k 3k 3k 3k 3k 3k 3k %k 3k 3k 3k 3k 3k 3k %k 3k 3k %k 3k 3k 3k %k %k 3k %k 5k 3k %k %k Kk k ok k
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443 ANNEXURE - R22

Agenda
(For the committee)

Subject: Regarding disposal of Hazardous Waste Stored at M/s. Eco Waste Management, Palej.

Reference: (1) GPCB HO Letter No. GPCB/HAZ/GEN-740(1)/ID: 86796/812822 dated 03.06.2024.
(2) GPCB HO Letter No. GPCB/HAZ/GEN-740(1)/ID: 86796/812922 dated 03.06.2024.

In reference to the Direction issued to M/s. Eco Waste Management & to the lessor Shri Mahammed Hanif Kadri u/s 5 of the Environment
(Protection) Act-1986 vide No. GPCB/HAZ/GEN-740(1)/ID: 86796/812822 dated 03.06.2024, Regional office - Bharuch is been directed to
ensure that the hazardous waste stored is disposed of within 15 days and also to file FIR.

In this reference, the FIR against Vangla Vijay Bhaskar Reddy (M/s. Eco Waste Management) & the lessor Mahammed Hanif Kadri has been filed
at Police Station — Palej on 16.10.2024 vide FIR No. 11199039240529.

In reference to GPCB HO Letter No. GPCB/HAZ/GEN-740(1)/ID: 86796/812922 dated 03.06.2024, Regional office - Bharuch is been directed to
“co-ordinate and ensure disposal of the entire quantity of hazardous waste as per the direction issued within 15 days and if the responsible
parties fail to do so you shall dispose the referred hazardous waste accordingly. The expense thereof initially is to be borned by GPCB and shall
be recovered from the responsible parties later as per the applicable provisions of the Acts/Rules/Guidelines”.

The process for disposal of the HW was initiated as per the letter sent to you by this office vide No. GPCB Bharuch/ID-86796/7205/2024 dated
27.09.2024.

In this reference, An email was sent on 26.09.2024 to the preprocessing facilities of Bharuch regarding the hazardous waste (For Preprocessing)
stored in huge quantity at GIDC Palej location is required to be disposed in environment sound manner at the earliest which includes liquid as
well as solid material. In this reference, M/s. BEIL Infrastructure Limited, M/s. Anas Green Environment Private Limited, M/s. Banas Waste
Management LLP and M/s RSPL was asked to be present at the said location for assessing the inventory of the HW, cost and time period for its
treatment and disposal in an environment sound manner (As per CPCB guidelines) and to provide GPCB a techno commercial offer and
a detailed proposal.
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Further the visit with the representatives of M/s. BEIL Infrastructure Limited, M/s. Anas Green Environment Private Limited, M/s. Banas Waste
Management LLP and M/s RSPL is carried out on 28.09.2024 at M/s. Eco Waste Management.

In regards to the minutes of meeting dated 28.09.2024 & this office letter dated 01.10.2024, The offers received from BEIL, Banas Waste
Management LLP, Anas Green Environment Pvt Ltd & RSPL were sent to HO, Gandhinagar for kind consideration and further necessary action
and approval which is tabulated below:

SN Name of Facility Quotation Acceptance Criteria Scope/ Major Conditions
1 Anas Green | Processing Charges (Solid Loose) | Chloride below 10% Inclusive below services Collection, Segregation,
Environment Pvt. | - Rs. 26,000/MT + GST Sulphur below 5% Packing, Loading, Transportation,
Ltd., Dahej Neutralization, Mobilization, Unpacking,
Processing Charges (Semi-Solid, Repacking, Final Disposal to Cement Plant.
Solid, Lig in Drums) - Rs.
32,000/MT + GST Excluding below services. Electricity Supply,
Water Supply, Loading Pump, Fire safety, Road
Processing Charges (Liquid Maintenance.
Tankarable) - Rs. 26,000/MT +
GST Specific  Requirement: = Ambulance  with

Emergency first-aid, Fire Tender for firefighting,
Local & Surrounding Vicinity.

2 Recycling Solutions | Cost of Co-Processing for (After | Chloride below 7% Above charge including below service:
Pvt. Ltd., Panoli Discount) Sulphur below 3% Collection, segregation packing, loading,
Process waste (Powder) Solid — Mobilization, transportation, Neutralization.

Rs.35,000/- Per MT + GST
The Above charge excluding below service that
is electric, water supply, fire safety and road
mentions Specially req. fire fighter and
ambulance.

Fumigating, Reactive, CN- contain waste will not
be acceptable.

3 BEIL — | For Incineration Waste Required from GPCB:
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Dahej/Ankleshwar Liquid Waste (In Tanks/Drums) — Electricity, Water supply, Pump, Fire Safety.
Rs.46,000/- Per Mt + GST

Solid Waste (In Loose/Drums) —
Rs.46,000/- Per Mt + GST

Semi Solid Waste (In
Drums/Tanks) — Rs.46,000/- Per
Mt + GST

Pre-Process Waste

For LCV Liquid Stored in Tanks
(As mentioned in Sampling
result) - — Rs.14,000/- Per Mt +

GST.

4 Banas Waste | Pre-Processing waste (LIQUID) Calorific value : As Actual | Highly Acidic material will not be acceptable.
Management  LLP, | All Type of Liquid stored in Chloride : upto 20 % Material consisting more than 20% chloride will
Dahej Tanks - Rs.32,000/- Per Mt + Sulphur : <15 % not be acceptable.

GST pH: As Actual

Pre-Processing waste (SOLID) All
Type of Solid material ( Excl.
Drums) - Rs.32,000/- Per Mt +
GST

Pre-Processing waste (Any
State) Any Material stored in
Drums - Rs.32,000/- Per Mt +
GST

Looking to the gravity of the matter, the disposal of the HW stored at the M/s. Eco Waste Management, GIDC Palej is required to be done at
the earliest.




